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Question r7e letter from Duni Chand, Vakil, in
‘l;zdepzﬂzlcn,t R R

the Leader and the

RAHIM KHAN—

=
estion re retention of ——, Inspector of Police at Tank. 9263,

: N OF TRANSPORTATION BILI_

Totion for leave to introduce — 804.
tion adopted. 806,

Introduced. 806.

B3 KASEM, Maviyi—
1 nominate member:
Mines Bill. 867,

fion to refer the Code of
s Select Committee. 799,
esolution je Supreme Court for British India. 831-833. >

ithdrawal of proposed motion for adjournment of the House on a
atter of public importance. 695,

s for the Joint Committes on the Indian

Civil Proceduré (Amendment) Bill to a

= 0
stion re —. 147,

Etion., ze transfer of administration of — 160.



INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
ADJOURNMENT—.

Motion for —— to Wiscuss Riots at Multan during Moharrum. 501%504
Rejected. 503.

[ 1
Mot{on for — to discuss Guruka Bagh affair. 357-360. j
Motion for — to discuss situation in Guruka Bagh. 278.279° 1
Motion for — to discuss the proposal for resorting to legislation.
emergency powers reserved to Governor General under secti
67-B, of the Government of India Act. 858. o ‘5
ADJOURNMENT MOTION— e |
General mterpletatmn by President of the word “‘receut” in rule 12 (14
of the Indian Legislative Rules relating to . DOZ
|
ADOPTION (REGISTRATION) BILL— },
Motion® to refer the — to a Select Committee. A3 e
Withdrawn. 445. ;
ADVANCES TO MILITARY OFFIUERSM-WE e
Question ¢ —— without interest for motor cars and chalgcxs 93. ‘!v'
ADVISORY COUNCILS— ERnEE———- S ’ ¥
Question 7e Central and- Local Ra.llwa.y— 3358 e g
AFGHAN WAR— i
Question 7e deaths of officers and men in ——. T48.
Question re regiments employed in—— M8 "
. }
AGARWALA, Lats GIRDHARILAL— i
Motion to consider the report of the Select Commlttee on the Pol' 3
(Incitement to Disaffection) Bill. 638. ¢

Motion to reduce the demands for supplementnn grants unden e
“ Deputation of Lt.-Colonel Hutchinson.’” 914915, o

Motion to refer the Code of Civil Procedure (Amendmen 1 vali’
latnama) to a Select Committee. 414416, 424,

See Questions and Answers. 2

AGENCY DIVISION (MADRAS)— !

Questlon re the creation of the post of a Distriet and Sessions Judg
in the —. 737-738.

AGNIHOTRI, Mz. K. B. L.— .

Motion to consider the report of the Select Commif
(Incitement to Disaffection) Bill. 590-594, 61
629-631, 633, 638, 641-642 and 647. > T £ .

Motion to nominate Members for the Select Committee on the Indit
Penal Code (Amendment) Blll (Amendment of sections. 362 agg“%?
869, 889.

Motion to reduce the demands for supplemeutary ,gtants under he:.

“ Customs 7. 895-896. =

Motion to reduce the demands for supplem'é!ﬂim‘y grants under
“Tndian Postal and Telegraph Department ”. 908-909. .

Motmn to take into consideration the Police (Iucxtemen’c toyﬂ‘
tion) Bill as amended by the Council of State.® 873-874.




t INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 3

AGNIHOTRI, Mr. K. B. L.—ocontd. -
1"50;_ * Resolution re Committee on Electoral Rules” 490-491. :
y Resolutien 7¢ Premier’s speech on the Indian Civil Service Debate in
the House of Commons. 279-286, 340 and 341-343.
See Questions and Answers.

n.Bl AGRICULTURAL LABOURERS—
c‘tz‘ " Question re¢ protection of —. 144-145.
| AHMAD BAKSH, Mr.—
(' ~See Questions and Answers.
U<

l AHMED, Mzr. K.—
! Discussion on the prospects of a November Session uf the Legislative
f Assembly. 694-695.
# Resolution r¢ Committee on Electoral Rules. 495-497.
Resolution re¢ Moplah Train Tragedy and disturbances. 766-768.
Resolution 7e revision of the Railway Act of 1890. 205, 207.
Resolution re weekly rest day in commercial establishments. 363,
3. % .. See Questions and Answers.

.| ATR FORCE—
h Question re strength and cost of —. 98.
“AKRAM . HUSSAIN PrINCE—
’ ~ * See Questions and Answers.
= ALLEN, Mz. B. C.—

= Motion to refer the Indian Penal Code (Amendment) Bill to Select
oli“ _ Committee. 880-883.

i : ’s speech on the Indian Civil Service Debate in
the HOUae o

=
ald4 ALTOWANCE(S)— —
Question 7e continuance of Karachi Iocal—after the revision of
pay. 166.
{ Question 7e grant of Karachi local — to wharfingers, ete. 166.
i Questxon re Karachi Iocal— 165-166. 7

Question re bu dmg plots in —. 855.
Question re  Cantonment Corruption Enquiry  Committee

i 188-189.
dic Question 7¢ construction of cutcha drains at — and inconvenience
5 caused thereby. 855-856. g
: ? Question re Saddar Bazar Controversy in ——. 267,
het AMBALA CANTONMENT—
: Quaestion re alleged extortion of bribe by a subordinate of ——. 180,
heps, MBALA CANTONMENT COMMITTEE
i stion®re removal of two experienced members from the ——, 187-188.
i Question re removal of Rai Sahib Lalla Panna Lal from the —. 189
‘v &
= . A2

)
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4 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
AMBALA CANTONMENT MAGISTRATE—
Question 7e action oi the —— in regard to freedom of speech. 189- 190,AS‘

AMBALA CANTONMENT OFFICE— ‘

Question 7¢ articles in ““ Cantenment Advocate ” on corruption if ——-‘AS‘
267. .
A
AMJAD ALI, Kuax Barapur MauLvi— ™
Motion to refer the Indian Penal Code (Amendment) Bll%m&)eleﬁ
Committee. 884-886. g‘
i &

AMRITSAR GRIEVANCES—

Question re article in “ Cantonment Advoeate’ entitled “ —— . 853,
AMROHA— o e _} -
Question 7¢ compensation for injuries in the railway accident at —-
185-186.
ANDREWS, Mr.— R %
Question re —— article in Modern Revlew ” on Enst Indian Ra.ll\vs.y‘
strike. 171. S e

AR

APPELLATE POWERS—

Question 7¢ —— for Commissioner in Sind in connection with Income
Tax. 180.
APPRAISERS— -, o ¥
Question r¢ —— and examiners, Bombay. 164-165. -
APPRAISERS, EXAMINERS AND WHARFINGERS— A&

Question .7e grant of house rent to —— ete.,-in Sind. 166-167.

APPRENTICES— =
Question r¢ training and stipends of Indian — in 1'ulwa,y wmk-
shops. 174.

ARBUTHNOT, Mz. R. E. V.— |
Oath of Ofﬁce iE i ,Nk

ARMS ACT— &g
Question re exemption from —. 87. y/,.

ARMY CANTEEN BOARD— é’f
Question re —. 258. S
ARMY HEADQUARTERS— - o 1

Question 7e strength in the estn.bhshments of —. 97, e &

ARMY OFFICERS— A
Question 7e retirement of surplus —. 182 il =

ARMY STATISTICS— S X
Question re pre-war and aft-er-wa.r ata.tmtws of warrant officers g{l A

other corps. 96. 3 e
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, > INDEX TO LEGISLATIVE ASSEMBLY DEBATES

s

IQOASAD ALI KHAN, Mrr— £

See Quesfions and Answers.
|

__ASJADULLAH, MaurLvI MivaNn—
Resolution 7¢ Moplah Train Tragedy and disturbances. 751.
Resolution re revision of the Railway Act of 1890. 203-205.

¥ See Questions and Answers.

lf&’As;;&M-BENGAL RAILWAY—
|+ Question re concessions for tea garden coolies on —. 169-170.
Question re discomforts on ——. 49.
53,  Question re ——(dismantlement of portion during war). 168.
} Question 7e financial conditions prevailing on —. 33.
@ Question re and Oudh and Rohilkhand Railways (cost of superior
5 staff). 168-169.
Question re provision of land free to —. 27.
Question re second class passengers on —— travelling in first class.

ay; Question re staff and duties of Agent of —. 169.
- KSSENT TO BILLS—
me ,- Governor General’'s— 5
(1) Ranchi Mental Hospital Act, 1922. 129,
Press Law Repeal and Amendment Act, 1922, 120, .
b4 Indian Ports Amendment Act, 1922, 129.

xUDIT—

"Motion to reduce the demand for supplementary grants under head —
(withdrawn). 912

§LAUDIT OFFICES—
p tion pay of clerk in Eastern Bengal Railway ——. 857.
e

mre pay of clerks in Posts and Telegmphs and in State Rail-
g lVdy — . “80(s

_AUDIT OFFICERS—
S8 Question 7 ——. 63

AUTONOMY (INDIAN)—
'~ Question 7e resolution on ——. 183,

AUXILIARY FORCE—

| Quéstion re concessions to ——. 146,

4’% Question re cost of maintenance of —. 98,
L)

o
L},AU‘XILIARY AND JOLUNTEER FORCES— S
L Question 7e strength of the —. 98

&9 5



6 ' INDEX TO LEGISLATIVE ASSEMBLY DEBATES

~ AYYAR, Mz. T. V. SESHAGIRI— . -
Motion to circulate the Court-fees (Amendment) Bill for epinion. 477. ¥
Motion to refer the Code of Civil Procedure (Amendment) Bill (Vaka.—

latnama) to a Select Committee. 420-421. o
Motion to refer the Exclusion from Inheritance Bill to a Select Com-

mittee. 445-446. ; '
Motion to refer the Indian Official Secrets Bill to a Se

133.
Resolution re¢ Premier’s speech on the Indlan Civil Service Debate

287. R
See Questions and Answers. !

BAJPAI, Rar Bamapur S. P.— 3
See Questions and Answers. g

ey AT e Mm

Question re —. 259.

3
I

BARSI LIGHT RAILWAY—
Question re pontage charged b
Question 7¢ contract with the
Queatmn re amount rea,hsed as ponta.ga by —. 126.

~ ‘Resolutmu re provmma.l contributions to the central exchequer. 149-552.
See Questions and Answers. . g o

~

BEDI, Bapa UJAGAR SINGH— :
Resolution re provmcml contributions to the centml exchequer. 522-
523.
Resoluion re restrictions on the export of wheat, pulses and oil seeds L

243-245.
Resolution re votes of Landholders’ Constituencies. 196-199 and 202’7-

See Questions and Answer&

BENGAL COUNCIL—
Question re omissions in Electoral Rules of the I

ative Assembly

and —. 177
s,
BENGAL MAHOMEDAN—— s :
“Question re appointment of — in the mmlsteria.l staff of the Depart-
ments of the Government of India. 251. o]

BENGAL axp NORTH-WESTERN RATLWAY—
Quest:on re accident at Tahsil Dewriya on the—— 60-61.

= BENGAL TELEPHONE COMPANY— S L
Question re agreement with the —. 192-193. ”
Question 7e enha t of charges by the —. 569-570.

b 4
-



Vv INDEX TO LEGISLATIVE ASSEMBLY DEBATES. i

BFARGAVA, Rar BAxAmm, Paxpir JAWAHAR LAT—
Motion tg consider the report of the Select Committee on the Police
(Incitement to Disaffection) Bill. 629, 631, 635.
See Questlons and Answers.

. BHIWANI-DELHI RAILWAY—
Question re broad. gauge connection between — and Delhi. 119.

BILL—
ABoLiTION OF TRANSPORTATION—
Motion for leave to introduce —— by Hon’ble Sir W. H. Vincent. 804.
Motion adopted. 806.
- Introduced. 806.

jo g

Auopuo\ (Rh(.mrmnov)—

a Select Committee. 439-445.

Wi’chdrawn. 445,

OantonmeNTs (HOUSE ACCOMMODATION) AMENDMENT—
Motion by Mr. E. Burdon to refer the — to a Joint Committee. 130.
Motion adopted. 130.
Motion to nominate members of the Legislative Assembly for the Joint

p " = .
Motion to present the report of the Joint Committee on —. 360.

e C1vin MARRIAGE (AMENDMENT)—
Motion to refer the — to a Select Committee. 425-438.

Adopted.
m MENT) (VARALATNAMA)—Mr. Agarwala)—

Motion to refer the ——to a eTecb ‘Committee. 414-424.
Withdrawn. 424,

B

Cope oF Civil Procepure (AMENDMENT) (Restitution of conjugal rights)—
(Dxr. Gour)— 5
Motxon to refer the —— to a Select Committee. 721-733.

4 opted. 1733.
% CopE oF ORIMING

PROCEDURE (AMENDMENT)—

Report of the Joint Commlttee on the — laid on the table of the
_ house. 195.
- ,Statemeut by the Home Member as to further progress thh-—
503—505

Mo(tmn to consider the — as passed by the Councll of State 677-686.
Further copsideration postponed. 686.

@ CorzoN TRANSPORT— B

4 e Motion for leave to refer the — to a Joint Committee. 799.

-2 Motion gdopted. 804. >
\ <3 Motion to nommate members for the Joint Committee on the—-— 888 s

Adopted. 888.
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INDEX TO LEGISLATIVE ASSEMBLY

~ BILL—contd. 2

-

Court-FEES (AMENDME&T)_

Motion for leave to introduce ——. 134

Motion adopted. 134.

Introduced. 134.

Motion to consider the —. 474-480.
Motion to circulate —— for opinion.
Motion to pass the —. 480.
Adopted. 480..

DEBATES.

—laid on the table as passed by the Council of State. 567. By
CriMINAL TRiBES (AMENDMENT)— ‘
Motion for leave by the Hon’ble Sir W. H. Vincent to refer the — to =

a Select Committee. 134.
Motion adopted. 134.

Motion to present the report of the Select Committee on the —. 745, Eos
Motion to take into consideration the report of the Select Committee

on the —. 871-872.

Adopted. 872.

Motion that the ——as ammded'—beépwéw%*

EXCLUSION FROM INHERITANCE—

Motion to refer the — to a Select Committee.

Postponed. 448.

Hinpu COPARCENER’S LIABILITY—
Motion to refer

Adopted. 734.
TLLEGITIMATE SON'S RIGHTS—

Motion to introduce the ——. 459-462.

Adopted. 462.
Introduced. 462.

INp1AN BOILERS—

to Select Oommittée.," 733.

Motion to circulate — for opinion. 734.

445-448.

1 'b

Motion for leave to introduce the — 185-137.

Motion adopted. 137.
Introduced. 137.

Motion to refer the — to Joint Committee. 467.

Adopted. 467.

(s

Motion to nominate members to the Joint Committee on the —. 677.

Adopted. 677.
INDIAN CONTRACT (AMENDMENT)—

Motion to refer the — to a Select Committee. 448-457.

Negatived. 457.

IxDIAN EXTRADITION (AMENDMENT)—

—__laid on the table as passed by the Council of Stafe. 657. -
Motion to consider the —— as passed by the Council of State. 706.

Motion agopted. 707.
Motion to pass the —. 707
Adopted. 707"
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INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 9
g BILL—contd. s ites i
3:3 InD1aAN MINEs—
4 " Motion to introduce the ——.' 583-586.
i~ Adopted. 586. =
43 . Motion to refer the — to a Joint Committee. 695.

" Motion adopted. 706.

2 Motion to nominate members for the Joint Committee on the —.
: 866-867.

l'i ’ Adopted. 867.

InpiaN Museum (AMENDMENT)— :

——laid on the table as passed by the Council of State. 657.
Motion to consider the —— as pagsed by the Council of State. 707.
“Motion adopted. 707.

Motion to pass. 7T07.

5 Adopted. 707.

INDpIAN NAVAL ARMAMENT— . :
Motion by Mr. E. Burdon to introduce the —. 871.
Adopted. 871.

Introduced. 871.

AL SECRETS— o R
—to a Sélécl? Commmtee 130.

rﬂw Motion adopted. 134.

INp1AN PENAL CODE (AMENDMENT)—(Amendment of Sections 362 & 366)—
M Motion for leave to introduce the — by the Hon’ble Sir W. H.
Vincent. 806.
i ted. 808.

Introduced. 808; g ST—

Motion to consider the —. 867.

Motion to refer the — to a Select Committee. 869,
- Adopted. 870.

INDIAN PeNAL Cope (AMENDMENT)—(Bakshi Sohan Lal)—

%refﬂ—to a Select Committee. 874-888.
atived. 88S. :

INDIAN STATES (PROTECTION AGAINST DISAFFECTION)—
Motion to introduce the——by the Hon’ble Sir W. H. Vincent. 809..

. Motion negatived. 814 =
BStatement as to the position of the —.  924-925.

e

o

Py~ e
INp1sN TRANSFER OF SHIPS RESTRICTION (REPEALING)—

| - Motion for leave to introduce ——. 138.

S Motion adosted. 138.

: = . Infroduced. 138.

g_' : Motion to consider the —. 707,

- Motion adopted. 707. -
i & Motion to® pass the —. 707,

.

b Adopted. 707. ,




10 INDEX TO' LEGISLATIVE ASSEMBLY DEBATES.
BILL—contd. S . SR 2
LAND AcQuisiTioN (AMENDMENT)— 3 e
Motion to refer the — to a Select Committee. 413.
Postponed.. 414, . - —
Lecan PracriTioNer’s (AMENDMENT)—(Mr. Neogy)—
Motion to introduce the ——. 462-466. e
Adopted. 466. e B
Introduced. 466. T
Lecan PracriTioner’s (AMENDMENT)—(Dr. Gour)— : "'
Motion to introduce the —. 710-712.
Adopted. 712. =
Introduced. 712. -
Marriep WoMeN’S ProperTy (AMENDMENT)—(Mr. Kamat)—
Motion to refer the — to a Select Committee. 457-459.

1

Adopted. 459.
NEGOTIABLE INSTRUMENTS (AMENDMENT)—
Motion for leave to introduce the —. 135.
Motion adopted. 135. S *'-‘wns-ew_nm.m
Introduced. 135. ; W
Moton to consider the —. 583.
Adopted. 583.
Motion to pass the —. 583. " ﬁ
Passed. 583. o S ey . ,"' ‘
OFFICIAL TRUSTEES AND ADMINISTRATOR (ENERAL'S Acrs (AMENDMENT)—
Motion for leave to introduce the —. 137-138.
Motion adopted. 138. -
Introduced. 138. -
Motion to consider the —. 480-481.
Adopted. 481.
Motion to pass the —. 48L
Adopted. 481. P
Parst MARRIAGE AND DIVORCE (AMENDMENT)— i
Motion for leave to introduce the —. 135.
Motion adopted. 135.
Introduced. 135. ; g
Motion - to consider the ——. 480.
Adopted. 480.
Motion to pass the —. 480.
Adopted. 480.
‘Porice (INOITEMENT T0 DISAFFECTION)—
Presentation of report of the Select Committee on the ——by the
Hon’ble Sir W. H. Vincent. 130.
Motion to consider the report of the Select Comug_it?,ee on the —,
586-651. . 2 =
Adopted. 615. -
Motion to pass the—. 651 ~ a
Postponed. 655, £ 2 =
Motion to pass the —. 665-677. _
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INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 1T
3 <
i, BILL—concld. ]
Porice (INCITEMENT TO DI1SAFFECTION)—contd.
R Adopted. 877.

Motion that the amendments made by the Council of State in the Bill
be taken into consideration —. 872-874.
Motion adopted. 874

. Supreme Courr oF BririsE INpia—(Dr. Gour)—
e Motion to introduce the —. 712-720.
Ruled out of order. 720.

WoRKMEN'S COMPENSATION—

.~ Motion to introduce the —. d467-474.
p Motion adopted. 474.
Introduced. 474.
¥ Motion to refer the — to Joint .Committee. 474.

Motion adopted. 474.
Motion to nominate members to the Joint Committee on the —. 877

Adopted. 677.

BISHAMBHAR NATH, Rar BAHADUR—
a.nd Answers

&‘g Question re abolition of Divisional C‘ommlsswnershlpa and —. 111

“wsie... BODY-GUARDS—
Question 7e Governor General’s —. 578.

md also ‘7‘ Bill. 2

BRAY, Mr. DENYS—

;' > Motion to consider the Indian Extmdmon (Amendment) Bill as
passed by the Council of State. 706-707.
Motion to pass. 707.
'Wreduce the grant under head North-West Frontier Province.
BRIBE—
Question 7e alleged extortion of——by a subordinate of Ambala Can-

tonment. 189.

- BRIDGE Mz. GEORGE— 5

e ™ Discussion on the prospects of a November session of the Legls]a.hve
Assembly. 695.

Resolution ye provincial contributions to the central exchequer. 552-558.

~ BRITISH ARMY—

Question 7e number of units of — in India. 96.
BRITISH EMPIRE EXHIBITION— 2
Question re expenditure on —— and the share to be $orne by traders.
107.

@



-

Ol

12 INDEX TO LEGISLATIVE ASSEMBLY DEBATES. fl
BRITISH GUIANA— e 1
Question re deputations to — and Fiji. 160-161. T
Question re emoluments of the members of the deputation to ——. i
186-187. ‘
BRITISH OFFICERS— - \
Question 7¢ number and cost of — in the Army in India. 181-182.
BRITISH TROOPS— P l
Question re cost of military move to hills of —. 6. ,.6""'?
BUDGET GRANTS— . |
Question re official notiﬁcation o; sa.nction of —. 194. e

BURDON, Mr. E.— ‘M -
Motion to refer the Cantonments (House Accommodation) Amendmen ’ y
Bill to a Joint Committee. 130. g
Motion to present the report of the Joint Committee on the Canton-
ment (House Accommodation) Amendment Bill. 360.
Motion to introduce the.Indian Naval . i
Oath of Office. 1.

BUSINESS (GOVERNMENT)— i
Statement of —. 195-196. =

BUSINESS OF THE LEGISLATIVE ASSE - ‘l‘
Remarks by the Home Member on conduct of ——. 686-689. T

BUTLER, Mz. M. S. D.—
Motion to consider the Indian Museum Blll as passed by the Council
of State. 707. |
Motion to pass. 707. ¢
Motion to reduce the demands for supplementary grants under head
“ Deputation of Lieut.-Colonel Hutchinson . 915-918. i

Oath of Office. 1. <y 1'
Resolution re establishment of an Imperial Medical Research Institute.
821-826.
c -
CALCUTTA HIGH COURT—
Question r¢ right of pre-audience in the —. 54-55.
Question re appointment of Muhammadan Barnstel Judge of the s
407.
CANTONMENTS—
Question 7e expulsions from —. 190. ~
Question re Cantonment’ Reform Committec’s neport against demand =~
of leases in certain ——. 345.
CANTONMENT ADVOCATE— > S
Question re articles in the ——, Ambala, entitled the ¢ Alleged a,ctw:ty F
of a cantonment underling, ete.” 123-124. =
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5 CANTONMENT (HOUSE.ACCOMMODATION) _AMENDMEN’.I BILL—
: * Motion by Mr. E. Burdon to refer the—— to a Joint Committee. 130.
- Motion sdopted. 130. .

Motion to nominate members for the Joint Committee on the —, 279,
= Aslopted. 279 _ :

Motion to present the report of the Joint Committee on —— 360.

V‘CANTONMEN'T MAGISTRATE OF AMBALA— 2
Question re action of —in_ curtailing freedom of speech (articles in
- " “ Cantonment Advocate ”). 268,

CANTONMENT MANUAL— : i
Question 7e publication and supply of — to private individuals. 268.
di  OAPITAL GRANT—

Question re effect of loss by exchange on — for expenditure in India.
L
29-30.

CAPITAL OUTLAY—
Question 7e

on railways (source of original provision). 30.
CARRIAGE AND WAGON DEPARTMENT—

Question se technical examination in the — of East Indian Railway.
= =173:
Question lary in the — of the East Indian Railway. 173-174.

=
w; Question 7e wage of miners. 37.

OENTRAL PROVINCES—
Question 7¢ —— Productive Railways. 28.

the Joint Committee on the Indian
Boilers’ Bill. 677. TR

Motion to nominate members to the Joint Committee on the Work-
- * men’s Compensation Bill. 677.

. Motion to refer the Civil Marriage (Amendment) Bill to a Select Com-
. mittee. 433-434, ?
;

,
|

sider the report of the Select Committee on the Police

ent té'ijg@ﬁection) Bill. 599, 617-618.

Motion to introduce the Indian Penal Code (Amendment) Bill. 807-808,

Motion to pass the Police (Incitement to Disaffection) Bill. 674.

Motion to refer the Code of Civil Procedure (Amendment) Bill (Vaka-
latnama) to a Select Committee, 423424, =

(Incitem

Motion to reduce the supplementary grants under head Deputation
of Lt.-Col. Hutchinson >’. 913,

Motion to reduce the demands for supplementary grants under head

;\‘
e = « Stamps 7. 903, :
g - Motion to reduce the demands for supplementary grants under head
. “ Forest . 903-904. o

5 x
K ~ Motion to reduce the' demands for supplementary grants under head
“Indian PoMal and Telegraph Department . 907.

.

ey
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14 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.
I
OHAUDHURI, Mg. J.—contd. ‘&
Motion to reduce the demands for supplementary grants under héad S
¢ Ports and Pilotage . 918, " b
Resolution re Committee on Elecforal Rules. 491-495. i
-

Resolution re weekly rest day in Commercial establishment. 864-367.
See Questions and Answers. : 2

CHAUDHURI SHAHABUDDIN— i
Motion to refer the Code of Civil Procedure (Amendment) Bill to a
Select Committee. 727. . »
Motion to vefer the Civil Marriage (Amendment) Bill to a selcct\,w
Committee. 435-437. ;

CHEMICAL SERVICES COMMISSION—
Question re recommendations of the——— 815

CQHIEF JUSTICES—
Question re Vakils as —. 147

CIVIL COURTS—
Question 7¢ exemption from personal appearance in —. 89, 408.

CIVIL MARRIAGE (AMENDMENT) BILL—(Dr. Conr) et

Motion to refer the —to a Select Committee. 425-438.
Adopted. 438.
OLARKE, Mz. G. R.— o s
Motion fo reduce the demands for supplementary = _
< Indian Postal and [Telegraph Department 7. 908-909. -

COAL—

Question 7e differential rates for carri

COAL CONSERVATION COMMITTEE— =
Question 7e recommendations of the—. 85

age of — on railways. 31.

CODES— 5 o2
Question re State Railway. 28. > =
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Vakalatnama)—

(Mr. Agarwala)—
Motion to refer the — to a Select Committee. 414-424. "

Withdrawn. 424.
CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Restitution of

Conjugal Rights)—(Dr. Gour)—
Motion to refer the — fo a Select Committee. 721-783. . 54

Motion adopted. 733.
CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL—

Report of the Joint Committee laid on the table.. 195 ~
Statement by the Home Member as to further progress with the —" ey
503-505.
~ —1laid on the table as passed by the Council of State. 567. 3
_ Motion to consider the ——as passed by the Council of State. 6‘7’7:6556':"

Further consideration postponed.  686. =

=
~
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¥ (OLD WEATHER MOVES— ° o

T Questmn re article in * Pioneer ” called —. 78-79.

| COLONIALB IN INDIAN SERVICES—
5 AP - @uestion 7¢ number of —— 118, '

GOMBATANT AND NON-COMBATANT UNITS—
Question r¢ strength of ——. 97

COMMERCIAL ESTABLISHMENTS—
Resolution re weekly rest day in —. 381-371.

COMMISSIONS— 5

Question re expenses on Elections and —— and action taken by Govern-
ment. 661.

3 COMMISSIONER IN SIND—

7 v Question re appellate poweérs for —— in connection with Income-tax.

% 180.

COMMITTEE(S)—
Question 7e work and cost of — . 38-40.
See Military Requirements — .

F“* - e e
M Question r¢ procedure adopted in selecting members for——  88.
‘ ~ COMMUNAL REPRESENTATION— ’
M Question 7¢ —— on the Standing Committees. 742.
: 44.
COMPENSATION—
Question r¢e — due to railway accident at Amroha. 185-86.
- CONCESSIONS AND ALLOWANCES, ETC., TO OFFICERS—
Question re — for trips to hill stations, passages and the like. 737.

ION OF PROPERTY—

Question re number of —— under Regulatmn 3 of 1818, I. P. C. and
other laws. 116-17.

CONGRESS COMMITTEE (UNITED PROVINCES PROVINCIAL)—

- Question re conviction of members of— . 26 27
A%, CONSTITUTIONAL CHANGES— R :
= Question 7e revision of the present constitution in view of progress made
under 346.
— "2
¥~ CONTRACTS—

Question 7e Mill grinding and food grain purchasing

257.

& S .
CONTRACT® (AMENDMENT) BILL—
See ““ Indian C®ntract (Amendment) Bill 7 and also * Bill.”
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CONTRIBUTIONS FOR PUBLIC PURPOSES— 1
Question 7¢ the amounts received by Government f :
e 1 B
L st rom landholders %
CONTROLLER OF CONTRACTS— a 1
Quest.ion re making permanent organisation relating to —— . 850.
Question re financial review of rates by —. 850.
CONVICTION(S)—
Question re of members of the United Provinces Provincial 6bn‘gness .
Committee. 26-27. S—
CORRUPTION IN DEPARTMENTS—
Question ¢ putting an end to —— . 664-65. B
COTELINGAM, Mg. J. P.— . P
Motion to consider the report of the Select Committee on the Police 2
(Incitement to Disaffection) Bill. "636. Y
COTTON TRANSPORT BILL— ‘
~ Motion for leave by Hon’ble Mr. C. A. Innes to refer the — to a Joint
Committee. 799. R R i s -
Motion adopted. 804. > e
Motion to nominate members to the Joint Committee on the —. 888 |
Adopted. 888. ‘
COUNCIL OF STATE— e — :‘é
Bills passed by the—— and laid on the table of the Legislative Assembly.

657.

Message from —— re Bill to amend the (Cantonments (House Accommoda-
tion) Act, 1902. 194-95.

Message from the —— re¢ the Bill to amend Cantonments (House Accom-
modation) Act. 499. ”

Message from the —re Workmen’s Compensation Bill and Indian

Boilers Bill.  567-68.

Messages from the — . 830.
. Message from the re Joint Committee on the Cotton Transport Bill.

888.
Message from the — r¢ Bill to remove the restriction imposed on the

transfer of ships registered in British India. 954.

COURTS—

Question 7e system of licensed Mukhtiars in ——. 408-409.
COURT-FEES (AMENDMENT) BILL—

Motion for leave to introduce the —. 134

Motion adopted. 134.

Introduced. 134. 3

Motion to consider the —— . 474-80. e

Motion to circulate the — for opinion. 474.

Motion torpass. 480. =

Adopted. 480._ ¥
—__1aid on the table as passed by the Council of State. 567,

-
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e COWSLAUGHTER— =
< Questlon 7¢ stopping of — in India. 579-82.
CRAWFORD, CoLoNEL—
— Quiestion re tour and duties of — . 158-59.

%
. CRIMINAL LAW AMENDMENT ACT—
Question r7¢ Amendment of — . 175.

CRIMINAL TRIBES (AMENDMENT) BILL—
Motion for leave by the Hon’ble Sir W. H. Vmcent to refer — to a

Select Committee. 134. > 4 z
Momon adopted. 134
s = Motion to present the report of the Select Committee on the — . 745,
A otion to take into (onSldLmLmn the report of the Select Committee
on the 871-7
& Adopted. 872.

Motion that the Bill as amended be passed. 872.
CROOKSHANK, Cor. Sir SYDNEY—

Motion to reduce the demands for supplementary grants under bead
“ Indian Postal and Telegraph Department.” 907-908.
Mof.wn to reduce the grant under hea.d £ N ew Delhi Commxttee 937-39,

4 CUSTOMS—
Motions to reduce the demands for supplementary grants under ¢ —— 7,
890-900.

165. *
CUSTOMS DUTY—

Question 7¢ —— on articles imported by parcel post. 853.
}~. Question 7e on postal parcels. 922.

:

i

CUSTOMS SERVICE—

*%ﬁn 7¢ house rent of ——, Karachi. 167,

D
DAIRY FARMS—
Question 7¢ Military —— 743-744,
= DALAT, SarDAR B, A —
See Questions and Answers.
_==[’AS, Bany BRATA SUNDAR—
See*Questions and Answers.

DAVIES Mz R. W— . 2
- Oath of Office. 1.

° -

=
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DEFICIT— o -
Question re arrangements to meeb the current year's — . 92. IS
- s
DELHI—
Motion to reduce grant under head < ——"". 947-50. 2 =
DEMANDS FOR SUPPLEMENTARY GRANTS—
Discussion on the —— and motion for reduction. 889-918, 925-54
General discussion on ——. 814-20.
DEMOBILISATION—
Question re cost of 2. 50.
DEPARTMENTAL EXAMINATION— :
Question re names of officers in the North-West Frontier Province who =
did not pass the——. 573.
S " 4
DEPRESSED CLASSES— St
Question re status of — in India. 662. e
DEPUTATION— 2
Question re —of a ber of Legislative Assembly to learn Parlia-
mentary Practice and Procedure. 742. . e
Question re allowances of — to British Guiana. 186-87.
Question re —to British Guiana and Fiji. 160-61.

DEPUTY DIRECTOR OF STOCKS— :%
Question 7eé — organisation of the Supply and Transport Corpse—=elessmm.
DIVISIONAL COMMISSIONERSHIPS—. <

Question re abolition of — . 5L
Question 7¢ abolition of the posts of — and Boards of Revenue. 111

DOMICILED EUROPEANS— s
Question 7¢ classification of — as Indians on Railways. 178-79.

DRESS FOR GOVERNMENT SERVANTS— e
Question 7e dress of Indians employed in Government services. 126. a

DRINKING WATER AT RAILWAY STATIONS—
Question re — . ‘274-75.

E

TAST INDIAN RAILWAY—
Question re adjustment of liability for repairs and renewals on——

660. 2
Question 7e Mr. Andrew’s article on — strike. 17L.
Question re Assistant Foreman in the — . 174 A
Question re grant of bonus after strike on—. 53. 2 = As
Question ¢ loss from Railway strike on the —- 105. W ﬂ
Question 7e maximum salary in the Carriage and Wagon Department . X
of the — . 17374 = f
Question 7e occupation of waiting rooms of — by_troops during strike.  ~
" : 2 ~
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: EAST INDIAN RAILWAY—contd. 2
= Questiog 7e provision of cushions in intermediate class on — . 53. _
Question re salaries of European and Indian employees on —— . 2595
. Question re strikes on ——. 170-71.
Question re technical examination in the Carriage and Wagon Depart-
ment of — . 173.
EASTERN BENGAL RAILWAY—
Question 7¢ claims settlement of the — . 922.
. Question re gardens at —— stations, 923.
Question e post of catering Superintendent on the — . 923,
Question ¢ sanitary conditions of certain stations on the — . 923,
e . Question re unfenced condition of the lines. 85.
ELECTIONS—
g Question 7¢ expenses on and commissions and action taken by

Government. 661.

ELECTORAL ROLLS—

Question re omissions in -—— of the Legislative Assembly and Bengai
Council. 177.

LLEOTORAL RULES—

’w S L 2 lemtteé on 488 99,
il LLECTORATE INDTAN STRENGTH OF— .
p Question re 260.
w EMBARGO—
Questlon re removal of — on export of wheat. 854.
"POWERS—
Motion for adjournment to iﬁﬁc‘ﬁss the proposal for resor tmg to legisla-
tion by 7-B of the
Government of India Act. 858.
EMIGRATION—
Resolution 7¢ —- to Malaya and Ceylon, etc., for the purpose of unskilled

: o ",_ﬂyvork. 37T
i EMPIRE EXHIBITION— ‘
; Question 7¢ arrangements for the — of 1924. 90,
ENVELOPES—
Question 7¢ cost of overprinting of — . 150.
ENVELOPRES (POST)— ;
Questlon re extra establishment for dealing thh over-printed cards

and 151.

EXAMINATION PAPERS—

Question re alleged leakage of Staff Selection Board —— . 161-62.
EXAMINERS—

Question ge appraisers and —, Bombay. 164-65. >
EXCHANGE—

Question 7e raid®on Railway Reserve owing to——troubles 264.
B BQ
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EXCISE DEPARTMENT— ?
Question re transfer of work in connection with — . 125, » ' ‘3‘

RXOLUSION FROM INHERITANCE BILL— £
Motion to refer the to a Select Committee. 445-48.
Postponed. 448,

LXPEDITIONARY FOROES OVERSEAS— : )
i

Question re purchase of stores for 100-91. P 4
EXPENDITURE (UNSANCTIONED)— s S
Question ye —— incurred. 107 !

I

EXPORT OF WHEAT AND FOODGRAINS— ”,.,
Question 7¢ removal of embargo on ——. 854 3
EXPULSIONS— 3 S X
Question re —— from cantonments. 190. 'ﬁ

i

FXTRADITION (AMENDMENT) BILL—{Sec  Indian Extradition (Amend-
ment) Bill.”]

FACTORIES—
Question 7¢ women doctors and Inspectors i

FAIYAZ KHAN, Mr. MuHAMMAD—
See Questions and Answers.

FIJI— 3
Question re deputations to British Guiana and — . 160-161.

FLYING SCHOOLS—

Question re in India. 413.
FORCED LABOUR—
Question 7e 158.

. FOREIGN AND POLITICAL DEPARTMENT—
Question 7¢ appointment of provincial Civil Service Officers to Foreign

and Political Department. 61-62.

= Question re Indians in the — . 147,
f FOREST— : : :
P" Motion to reduce the demands for supplementary grants under head 1

—— 903, 904, 905.

TOREST RESEARCH INSTITUTE—
Question re progress in the establishment of the ——,_Dfﬁra Dun. 8L

LOREST SERVICE, INDIAN— :
Resolution re recruitment to the —. 378-405. =

FREE SPEECH— =
Question re article in the “ Cantonment Advocate” on = 195,
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" FRONTIER COMMITTEE’S REPORT— o
- Quest.xon re discussion on the —. 737
I‘RONTIER RAILWAYS—
‘ @uestion re Railway Statistics of —. 65-66.
- FUNDAMENTAL RULES—
Question re¢ interpretation and \\'orking of —— . 796-99.
' FURNITURE AT DELHI—
S Question re expenditure incurred in connectlon with removal and ware-
housing of — . 849.
GAJJAN SINGH, SArDAR BAHADUR—
R Resolution 7¢ restrictions on the export of wheat, pulses.and oil-seeds.

: 233-240.
Resolution 7e votes of Landholders’ constituencies. 199.
See Questions and Answers.

GANDHI MOVEMENT— 2
bsidy of gold roubles for e (12

S Motion to reduce the demands for supplementary gmnts under head
4 —— . 909:012,
s GENOA CONFERENCL—

BM’EWAE ACTS——
Queutlcn re supply of —— . 253, o2

GIDNEY, L1.-Corn. H. A. J.—

See Questions and Answers.

GINWALA, Mz. P. P.—

A’;%sf'f’:a"zMs31‘114311 for the election and nomination of members for the Standing
~ Committees attached to various departments. 482-85.

Motion to reduce the grant under head Expenditure on Retxcnchmenb

Committee. 925-27.

: Motmu to refer the Code of Civil Procedure (Amendment) B111 (Va.kala.tf
" nama) to Select Committee. 417-18.

Resolutmn re separate establishment for Legmldhve A’esemblv 783-786.

GOEBEL AUTOMATIC MACHINE—

N

Question re printing of postage stamps by the —. 740,
GOLAGOKARAN NATH—

Question r¢ accident and platform accommodation at —— Station. 563-69.
GOODS— o '

Question re compensation paid by Railways for loss 6f —— . 412.

_ Question re notice of arrival of —— on Railways.  266.
.

. -

-
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GOUR, Dr. H. S— |

General discussion on demands for supplementary grants. 819-820. 7

Motion by — to reduce the demands for supplementary grants undar
customs. 890-91. g :

Mot»i.ou for adjo.urnmeut to discuss Guruka Bagh affair. 259.
Motion to consider the Code of Criminal Procedure (Amendment) Bill
as passed by the Council of State. 679-81.

Motion to consider the report of the Select Committee on the Pol-iqe'

(Incitement to Disaffection) Bill. 594-99, 626, 630, 636-37, 635, 647 .
651, 652. .
Motion to introduce the Legal Practitioner’s (Amendment) Biil. 710-11, :
712, !
Motion to introduce the Supreme Court of British India Bill. 712, 4
715-718. v
£ . = 3 -4
Motion to pass the Police (Incitement to Disaffection) Bill. 665-66. g

Motion to reduce the demands for supplementary grants under head

“ Forest.”” 903, 904-5. 2
Motion to reduce the demands for supplementary grants under head

¢ General Administration.” 909. i
Motion to reduce the demands for supplementary grants under head

< Postal and Telegraph Department.” 905-906, 907.

Motion to reduce the demands for supplementary grants under head
¢ Stamps.”  901L. e S —————-

Motion to reduce the grant under head ¢ Delhi.”’ 947-48.

Motion to reduce the grant under head  Expenditure on Retrenchment

Committee.” 929-32.

Motion to reduce the grant under head  Expenditure under control of

High Commissioner for India.”” 950-51, 952.

Motion to refer the Adoption (Registration) Bill to a Select Committee.

439, 445.

Motion to refer the Civil Marriage (Amendment) Bill to a Select Com- 3’

mittee. 425-27, 437-38.

Motion to refer the Code of Civil Procedure (Amendment) Bill to a

Select Committee. 721-22, 731-733. *

Motion to refer the Code of Civil Procedure (Amendment) Bill (Vakalat-

nama) to Select Committee. 418-20.

Motion to refer the Indian Contract (Amendmient) Bill to a Select Com-

mittee. 448-54.

Motion to introduce the Legal Practitioners (Amendment) Bill (By

Mr. Neogy). 464-66.

Resolution 7e hours of work in inland navigation. 374-75.
Resolution on Premier’s speech on the Indian Civil Service Debate.

302-306, 314, 315. 3 _
Resolution re provincial contributions to the Central exchequer. 536-39. = =
Resolution e revision of the Railway Act of 1890. 206-207.

Resolution re separate establishment for Legislative Assembly. 791-792.
Resolution 7¢ Supreme Court for British India. 826-830, 8%2-844.

Resolution re weekly rest day in commercial establishments, 363-364.
Speech on death of Sir V. D. Thackersey. 11. =5

il

= -
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-

5 GOUR, Dr. H, S.—contd. .

s Statemgnt by Home Member as to the further progress with Code of
d Criminal Procedure (Amendment) Bill. 503, 504.

P . See Questions and Answers.

GOVERNMENT OF INDIA AQT—
Motion for adjournment to discuss the proposal for resorting to legisla-
S tion by emergency powers reserved to Governor General under
section 67-B of the —. 858,

GOVERNMENT OF INDIA OFFICES—
Question 7e Muslims in ——. 578,

. GOVERNOR GENERATL—
tovernor General’s assent to Bills—
(1) Ranchi Mental Hospital Act, 1922. 129.
(2) Press Law Repeal and Amendment Act, 1922. 129.
(3) Indian Ports Amendment Act, 1922. 129.
Question re¢ cost of Body Guards of — . 578.

'

GREAT INDIAN PENINSULA RATLWAYS—
Question 7e¢ adjustment of liability for repairs and renewals on ——

pomtment of Indians in Supemor Traffic Appomtmeuts

S on——. 661
5 Question r¢ express trains on the — . 184,
Question 7¢ want of inter-class accommodation in —— . 183-184,
GUARDS—

“W@ re pay and grade of — on North Western Railway. 154.
GULAB SINGH, SAR’DAR— 5
Resolution 7¢ restrictions on the expm‘t of wheat, pulses and oil-seeds
245-246.
See Questions and Answers.
GURUKA BAGH AFFAIR—
- Motion for adjournment on — . 357-360.

H

HATLEY, Hon’se Sir W. M.—
_’F’ Conduct of business of the Legislative Assembly. 688.
General discussion on demands for supplementary grants. 814-819.
Motion f01 adjournment to discuss Guruka Bagh affair. 357, 358, 359,

- 360.
Motion for adjournment to discuss the Riots at Multan, ’03 S'
. Motion for leave to introduce the Negotiable Instruments (Ame dment)
Bill. «135.

Motion to congjder the report of the Select Commistee on the Police
(Incitement to Disaffection) Bill. 637.




2 WPHE 16 LASTELATIVE A99uNEce SEaRTEs. =

WATIRY, How'wa Sow W W.—eontd, S5
Mation ;o i}mme the Szvings smoont ander hezd ~ Tazes on Eial-a”'
in the Demanda mpplementzry grants (peint ceder raised).
$00-501. = : e s i s -
Motion to introduce the Negotiable Fnstruments (Amendmenty Bl 5
Motion to reduce the demands rpolementary gran : =
e emands g' wnder Customs.
Motion to reduce the d ds for Suppl
¢ Stamps.” 903.
Motion -to reduce the demands for Supplementary granis under
‘Forest’. 903. 7
Motion to reduce the & ds for Suppl fary granis under head
“ (eneral Administration.” 91132 =
Motion to reduce the grant under head
Committee.” 927-29, 934-36.
Motion to reduce the grant under head *“ North-West Frontier
. 943, .
Motion to reduce the grant under head * Delhi’” 948-50.
Motion ant t ea 2 .«
~ con High Com o
Point raised as to the distribution of p

505.
Resolution ¢ Provincial contributions to the Central Exchequer.
90, 538, 539, 557-63. . R
Resolution #e¢ Premier's speech on v eTv
304, 334-389. S : S
‘Hpeech on death of Sir V. D. Thackersey. 12.
Htat t of Qov t Business. 195-196.

L.

HARCIHANDRAT VISHINDAS, Ms.—

Clonditel of business of the Legislative Assembly. 688

Digournion as to the time and place for holding future sittings of the
Togiulative Ansombly,  S64-65. =

Motion to vefer the Adoption (Rogistration) Bill to a Select Commitiee.
4444, S 3

Tegolufion ve eitablishment of a Suprema Cowrt for India. S35

Tegolntion e vertriotions on the export of wheat, pulses and eil-seeds
240947, =

See Quontions and Answors,

HARDWAR— = X
Quoation re waiting vooms ab == Railway Station, 664,

1A COMMISHIONER FOR INDIA— :
Motion to vedues the grant wnder Toad  Bxpenditure ™ under control of
© ——for Indin, 08053, e : <
Question r¢ publication of tenders accepted by ——. 885, e~
Statement laid on the tablo ve lowest tenders for
by —~—. 1281 LS =

HIGH COURT CHIER TUSTIOE S iy S pen tr = f o) Sl
Question re appointment of High Court Vakil as Chief Justice: 10,

es to be purchased

o

"
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BIGH COURT(S)— )
< Question, ze Judiciary of Caleutta High Court. hl
Question 7¢ numbers and personnel of Indian judges in ——, 34,
.Questmn 7e paper book department of Caleutta —— (Restoration of
‘vote by Governor). 36.
~ Question re Staff of Caleutfa High Court. 50.
Question 7e right of pre-audience in —— High' Court. 5455,

HINDU COPARCENER’S LIABILITY BILL—
Motion to refer to Belect Committee. 733.
Motion to cireulate for opmmn 734,
Adopted. 734.

HOLIDAYS (MUHAMMADAN)—

Question 7e
- HOLIDAYS, PUBLIC—
Question re 252.

253.

HOME MEMBER—
Question re appointment of an Indian —— ., 408.
Question 7¢ Post of Home Member. 73.

~Mr. Darcy Liﬁdséy appoihté{i tg)'ﬁoﬁse.()ommittee. 130.

y HOUSE RENT—

Question 7¢ — paid to staff in Karachi. 153.

Question 7e — at Karachi paid to Revenue and Public Works Depart-

e ¢ 166.
Quesmon re grant of —to appraisers, ete., in Sind. 166-167.

HOUSE RENTS IN CANTONMENTS—
% Question 7¢ registered rvent for houges in —— . 845,
HUDSON, Mr. W. F.—
S Oath of Office. 1.

. 7¢ provincial contributions to the Contral exchoquor wee ,

HULLAH, Mr. J.—
- Motion to reduce the demands for supplementary grants under hend
~ ‘“Forest.,”” 905,
Resolution re Emigration for the purpose of unskillod work to Malaya
and Ceylon, ete. 377,
Resolution re vecruitment to Tndian Forest Sorvico, 878989, 404, 408,
Resolution.re restrictions on the export of wheat, pulses and oil-sends.

. 240-243.
HUSSANALLY, Mzr. W. M.—
Conduct wf Business. 0688-89, ~

Motion for agjournment to discuss the Riots ak Multan during
Mohurrum. 503.
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HUSSANALLY, Mr. W- M.—contd. @
Motion to consider the Code of Criminal Procedure (Amgndment) Bill
as passed by the Council of State. 683-84.
Motion to pass the Police (Incitement to Disaffection) Bill. 66£-69. [
Motion to refer the Civil Marriage (Amendment) Bill to a Select Com-
mittee. 427-28.
See Questions and Answers.

HUTCHINSON, Lt.-CoL.—
Motion to reduce the demands for Supplementary grants under head 4"'

A
kol i e

‘ Deputation of .77 914-918,
HYDRO-ELECTRIC SCHEME— 3
Question 7e —— in Meerut Cantonment. 190. ! ki
N
~

I

IKRAMULLA KHAN, Rama— =
See Questions and Answers. =i iy

ILLEGITIMATE SONS’ RIGHTS BILL—
Motion to introduce — . 459-462.
Adopted. 462.
Introduced. 462. S 3 S—

IMPERIAL BUILDINGS—
Question re book value of the — of the Government of India in Simla.

407.

IMPERIAL MEDICAL RESEARCH INSTITUTE— ‘
Resolution 7e establishment of an —. 821-26.

b\
IMPERIAL SECRETARIAT SERVICE— Nf
Question 7¢ — . 141 §
IMPERIAL SERVICES—
Question re grievances of — . 170. ;

Question ¢ number of Indians in——. 117.

IMPERIAL SERVICES, INDIANISATION OF—
Question 7¢ (Permission to publish Circular). 251.

IMPORT DUTY ON MOTOR CARS—
Question re effect of —— . 273.

IMPRESSED LABOUR— g
Question 7e — . 157-158. 2 *

INCOME AND TAXATION— =
Question re comparison of taxation and income in India with that of

Great Britain. 662.
.
.
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: ©  INCOME TAX— =
» Motion to increase the Savings amount under ‘head — in the demands
ﬁ for Supplementary grants. 900-901.

Queshlon re penalties for non-payment of — . 125,

Questlon (Supplementary) by Mr. S. C. Shahani, r¢ Administration
of the Income Tax Department in Sindh. 736-737.

INCOME TAX ASSESSORS IN SIND—
Question e withdrawal of assessment powers from —. 357,

INCOME TAX DEPARTMENT«

Question 7e¢ Selection of Officers for the —. 183.
o INCOME TAX DEPARTMENT, SIND—

Question 7¢ 152-153.

Question 7¢ —— (Subordinate Staff). 153.

T

Question re transfer of Admlmstlatlon of the Income Tax Department
in Sindh. 736.

INCOME TAX ESTABLISHMENT—
Question 7e

in Sind. 167.

A Question re revision schemes of —. 167.
; Question 7¢ ——, Sind. 167.

* INDIAN ARMY—
- Question 2¢ Indianisation of the — . 691.
Question »e number of Gurkhas and trans-border men in —. 347

INDIAN ARMY RESERVE OF OFFICERS—
Question »¢ Indian Army Reserve of Officers and connected charges. 95

= = Question r¢ number of Indian Army Oﬂicels employed in the War Office

and the India Office. 101.
Question 7¢ number of — transferred from British Army to Indian
- Army. 111
Question »¢ number of Officers of the — temporarily attached to

Indian Regiments. 112.

INDIAN BAR— !
Question 7¢ creation of an Indian Bar (Mr. Ghose’s amendment of
February 1921). 742-743.

INDIAN BOILER’S BILL—
Motion for leave to introduce the — . 135-137.
Motion addpted. 137.
Irtroduced. 137.
5 Motion to refer the to Joint Committee. 467.
—— adopfed. 467. -
e ® Motion to nominate members to the Jomt Committee,on the — . 677.
Adopted. 677 *
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INDIAN CIVIL SERVICE—

Question 7e abandonment of European recruitment for the —. 177, <%
Question re European recruitment for —— (Statement in “ Morning
Post 7).  170. 5 E
Question 7e grievances of the—— (Consultation of Tegislative Assem- E
bly). 192.
Question 7¢ Indians and Civil Service Examination held in India.

55-56.
Question re¢ Premier’s speech on the debate on —in the House of
Commons. 125. : =
Question re resignations from the Indian Civil Service. 128.

INDIAN CIVIL SERVICE AND OTHER SERVICES—
Question re allowances to——. 252. :
Question re apprehensions of on account of reforms and publication
of correspondence on the subject. 250. 5
Question 7¢ recruitment for 250. : ’?
INDIAN CIVIL SERVICE OFFICERS— =
Question re retirement of —— in consequence of the Reforms. 191-192.
Question (Supplementary) re the financial burden on account of recr:
ment for — . 251 i

INDIAN CONTRACT (AMENDMENT) BILL—

Rejected. 457.
INDIAN EXTRADITION (AMENDMENT) BILL—

—_laid on the table of the Assembly as passed by the Council of State.

657.

Motion to consider the

Adopted. 707.

Motion to pass. 707

Adopted. 707
INDIANS IN BRITISH EMPIRE—

Question re Resolution dealing with — . 75.

INDIANS IN COLONIES—
Question 7e disabilities of — . 43-44.

as passed by Council of State. 706.

INDIANS IN SOUTH AFRICA—
_Question re correspondence with the Government of South Africa 7s¢

treatment of —- . 118 == )

INDIAN LOAN—

Question re sanction of Parliament to raising an Indian Loan in

England. 23-24. =
INDIAN MEDICAL DEPARTMENT— :
Question 7¢ admission of Indians in the — . 347, =
Question 7e number of Indians, Anglo-Indians aqd Domiciled Euro-
peans in Military Assistant Surgeon Class of the ——. 346. =
5 -
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i INDIAN MEDICAL SERVICE— e 2
‘Iﬁ‘ Question re cadre of the —. 10L

Question *7e — officers at India Office and in Adminigtrative Depart-
o ments, ete., in India. 100.
Question r¢ number of Royal Army Medical Corps and —— officers on
administrative and executive duties. 99.
INDIAN MEDICAL SERVICE IN CIVIL DEPARTMENTS—
Question re¢ number of Indian Medical Service Officers and Military
:“f Assistant Surgeons in Civil employ. 100.

i

INDIAN MINES BILL—

- Motion to introduce the —— . 583-586. ~ -
— adopted. 586.

introduced. 586.

et Motion to refer to a Joint Committee the ——. 695.

b Adopted. 706.

’ Motion to nominate members for the Joint Committee on the — .
866-867.

" INDIAN MUSEUM (AMENDMENT) BILL—
—— laid on the table of the ‘Aasembly as passed by the Council of State.

jon to consider the —— as passed by the Counczl of Stabe 707
Adopted 707,

Motion to pass. 707.

Adopted. 707.

,_%g'ﬁhAN NAVAL ARMAMENT BILL—

OWE Burdon to introduce the — . 871
—— adopted. 871.
—— introduced. 871. L

INDIAN OFFICIAL SECRETS BILL— S
Motion by the Hon’ble Sir W. H. Vincent to refer the —— to a Select
Committee. - 130, 132, 133.
v_a.;iopted 134.

INDTANS OVERSEAS—-
: Question 7re publications issued relatmg to— Gl

INDIAN PENAL CODE (AMENDMENT) BILI—(Amendment of Sections

362, 866)—
Motion for leave to introduce the——by Hon’ble Sir W. H. Vincent.
806. 2

adopted. 808.

—— introduded. 808.

Motion to consider the——. 867.

Motion to refer the to a Select Committee. 869.

Adopted. B70. -

Question re repeal of Workmen’s Breach of Contract Agt and of sections
490 and 492%¢f Indian Penal Code. 77.
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INDIAN PENAL CODE (AMENDMENT) BILL—(Bakshi Sohan Tal)—- I
Motion to refer to a Select Committee the 874. = g;
Rejected. 888.

INDIAN PERCENTAGE IN ALL-INDIA SERVICES—
Question re 253.

INDIAN SEAMEN—

Question r¢ Reparation money for ——. 923.
Question re share of German Reparation money for dependants of A
Indian Merchant Seamen. 856. .

. INDIAN SOLDIERS—

Question 7e abolition of free rations to —. 851 4
INDIAN STATES (PROTECTION AGAINST DISAFFECTION) BILL—

Motion to introduce the by Hon’ble Sir W. H. Vincent. 809. N

negatived. 814. o

Motion for adjournment to discuss resort to emergency powers reserved
to Governor General under section 67-B. of the Government of
India Act, 858. >

Statement as to the position of the — . 924-25.

INDIAN TRANSFER OF SHIPS RESTRICTION (REPEALING) BILL—
Motion for leave to introduce — . 138. y
—— adopted. 138. :
introduced. 138.
Motion to consider. 707.
Adopted. 707.
Motion to pass. 707
Adopted. 707.

INDIANISATION— j
Question 7e of the Indian Army. 691
Question re¢ — of Railway Services. 28-29, 172.

INDIGENOUS SYSTEM OF MEDICINE—
Question 7¢ resolution on the indigenous system of medicine. 58.

INNES, Hox’sie Mr. C. A— [

Motion for leave by — to réfer the Cotton Transport Bill to a Joint E
Committee. 799-804. '

Motion for leave to introduce the Indian Boilers Bill. 135- 137.

Motion for leave to introduce Indian Transfer of Ships Restriction
(Repealing) Bill. 138.

Motion to -consider the Inthan Transfer of Ships Restrictions (Repeal- ‘,
ing) Bill. 707.

Motion to pass. 707

Motion to introduce the Indian Mines Bill. 583-586. 5 oy

Motion to introduce the Workmen’s Compensation Bill. 467-474. © j

Motion to refer the Workmen’s Compensation Bill to a Joint Com- .
mittes. 474. 1

Motion to nominate members for the Joint Commlttee on the Indian k)
Mines Bill. 866-867. ; : 3
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INNES, Hon’ste Mg, C. A.—contd. )
® Motion to nominate miembers of the Joint Committee on the Cotton
,S Transport Bill. = 888.

Motion to reduce the demands for Supplementary grants under head
¢ Deputation of Lt.-Col. Hutchinson. 915.
Motion to reduce the demands for Supplementary grants under head
Ports and Pilotage. 913-914.
k " Motion to reduce the demands for Supplementary grants under head
© Stamps. 901-902. ;
Motion to reduce the demands for Supplementary grants under head
Customs. 896-897, 900.
- Motion to reduce the demand under head Expenditure under control
of High Commissioner for India. 951-952.

Motion to refer the Indian Mines Bill to a Joint Committee. 695-696,
7603-706.
= Resolution »¢ hours of work in inland navigation. 372
Resolution 7e¢ minimum age of employment of young persons as Trim-
3 mers and Stokers, (2) Compulsory examination of young persons
employed at sea. 376.
Resolution 7¢ Mopla train tragedy and disturbances. 760-762.
Resolution re¢ revision of the Railway Act of 1890. 206.
Resolution ze the Weekly rest d& in Commercial Esta.bhshmenta 361,
= BEZ,LaN0 I e
% Resolution re travelling famhtles for third cla,ss' passengers. 221-226,
231-232.
—— INSPECTOR OF OFF1CE PROCEDURE—
i 1 f 663-664.
& es..;gggsﬁg}gi‘:iyork of —— . 141-142.

INSULT OFFERED TO MEMBERS OF COUNCIL OF STATE—
Question 7¢ two members of the Indian Legislature heing insulted by
soldiers at Ambala Station. 735.

>
3 INTER CLASS ACCOMMODATION—
Question r¢ want of Inter class compartments for females on the
- Kul&wra Sylhet Branch Railway line. 87.
IR.FAN ALI, MAHOMED—
Question re of Hazara. 144.
IRON ORES—
Question s¢ existence of and prospecting leases in India. 79.
- ISWAR SARAN, MuxsHI—

Motion to consider the report of the Select Committee on the Police
(Incitement to Disaffection) Bill. 607-609, 649-650.
Motion to introduce Indian States (Pmtectxon against Disaffection)

x"" .Bill. s11-813.
Motion to refer the Code of Civil Procedure (Amendmeut) Bill to a
Select Commlttee 729-731.
E - Motion to'refer the Code of Civil Procedure (Amendment) B111 (Vakalat-
nama) to a ®elect Committee. 491-422.

-
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ISWAR SARAN, MunsuHi—contd.

JAILS COMMITTEE— R

Resolution 7¢ Premier’s speech in the Indian Civil Selvxce debate. -
328-331.

Resolution »¢ Provincial contributions to the Central Exchequer.
543-545. : -

See Questions and Answers.

J

Question 7¢ reports of Indian —. 36.
Question 7¢ recommendations of — . b7, 121-122, 176-177. -

JAILS (FRONTIER)—

“JAIL OR HELL'’—

Question 7e release of prisoners in — . 260.

Question 7e article entitled — in ¢ New Times.’ 112-113.

JAMNADAS DWARKADAS, Mr.—

Conduct of business. 687. .

Discussion on the prospect of a November Session. 693.

Motion to consider the report of the Select Committee on the Police

_ (Incitement to Disaffection) Bill. 627, 630.

Motion to refer the Civil Marriage (Amendment) Blll to a Select Com-
mittee. 434-435.

Resolution on Premier’s speech on the Iudmn Civil Servlce debate in
the House of Commons. 294-297. 5

Resolution 7e provincial contribution to the Central Exchequer.
520-536.

Resolution re recruitment to the Indian Forest Service. 401

Resolution re separate establishment for Legislative Assembly. 781-783.

Resolution re travelling facilities for third class passengers. 217-218.

Speech on death of Sir V. D. Thackersey. 12. ==

See Questions and Answers. ~

‘JANDOLA—
Question re provision of fans in officers’ quarters at aziristan
Field Force).  49.
JATKAR, Mr. B. H—
See Questions and Answers.
JHATHA—
& Question e strike at —. 171.
JOINT COMMITTEE—
Motion to refer the Indian Boilers Bill to a — . 467.
Motion to nominate members to the —— on the Indian Boilers Bill SO o
Motion to refer the Cotton Transport Bill to a——. 799.
{ Motion to nominate members for the ——on the Cotton Transport D
B Bill. * 888. s =
S Motion to refor the Workmen’s Compensation Bill fo a — . 474, ;
4 z : >
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JQINT COMMITTEE—contd. e
Motion {o nominate members to the — on the Workmen’s Compensa—

tion Bill. 677.
Mption to refer the Cantonment (House Accommodation) Amendment
- Bill to a—. 130.
‘Motion to nomin:
Accommodation) Amendment Bill. 279.
Motion to present the report of the — on the (antonment (House:
o Accommodation) Amendment Bill. 360.
Motion to refer the Indian Mines Bill to a — . 695-706.
Motion to nominate members to the —— on the Indian Mines Bill 866-
867.
BEEEUOSHT, M. N. M.—
Motion to consider the report of the Select Committee on the Police
- (Incitement to Disaffection) Bill. 641.
. Motion to refer the Indian Mines Bill to a Joint Committee. 696-701.
Resolution 7¢ employment of young persons as trimmers and stokers.
376-377.
Resolution 7¢ hours of work in inland Navigation. 373, 374.
Resolution 7e travelling fucilities for thlrd clags passengers. 207-213,

See Quostxons 'Lnd Answers.
JLDICIAL AND EXECUTIVE—
Quesnon re separation of Judicial and Executive functions. 51.

s,

K
KALAURA RAILWAY STATION—
Q Question 7¢ waiting room for Indian passengers at — . 87,
KALKA-SIMLA RAILWAY—
- Question r¢ intermediate class accommodation for ladies on the —— .
e, 102,
% KAMAT, Mz. B. §— -
) Motion to consider the Report of the Select Committee on the Police
(Incitement to Disaffection) Bill. 613.

l Motion to refer the Married Women’s Property (Amendment) Bill to
‘a Select Committee. 457-459.
< Rosolut.mn 7e Moplah Train Tragedy and disturbances. 464~766
b" : Resolution on Premier’s speech on the Indian Civil Service Debate.
200-294. =

Resolution re recruitment to the Indian Forest Service. 389-392.
See,Questions and Answers.

- KARACHI OUSTOMS—

Question 7¢ —— scheme. 164.
KARACHI CUSTOMS HOUSE— d
= Question 7e pay of staff of — , , 154, .
. - b >
= : o

&



36 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

LINDSAY, Mr. DARCY—

—— appointed to House Committee. 130. g

Resolution 7¢ Premier’s speech on the Indian Civil Service Debate
297-209. . :

Resolution re Provincial contributions to the Central Exc};eqnen
545-546.

Resolution r¢ travelling facilities for third class passengers. 218-219.

See Questions and Answers,

LIQUORS AND DRUGS— %

Question re control of Provincial Governments over production of =
Alcoholic — . 127-128.

LLEWELLYN SMITH COMMITTEE—
Question re report. 35.

3

MACKAY COMMITTEE’S REPO.

Question re — on Railways. “B74.
MADRAS LOCAL OPTION BILL—
Question re — . 260.

MADRAS AND SOUTHERN MAHRATTA RAILWAY—
Question re intermediate class accommodation in ——. 2

MAGISTRATE, CANTONMENT OF AMBATLA—
Question 7¢ action of ——in curtailing freedom of speech. 268.

MAHADEO PRASAD, MuNsHI—
Motion to refer the Adoption (Registration) Bill to a Select Committee.

444-445.
See Questions and Answers.
MAHARASHTRA MULSHI CONFERENCE—
Question re — . 144

MAHENDRA PRATAP SINGH—
Question re estate of Kuar — of Muttra. 114.
Question re Kuar —— estate. 106.
Question re loyalty of the Kuar — family. 106.

MAIDAYN, BALIGUNGE—

Question re — . 259. -
MAIDAN, CALCUTTA—

Question re —. 288. i

MAJUMDAR, Rat Bamapur J. N—
Motion for adjournment on Guruka Bagh affair. 360.
Resolution re travelling facilities for third class passengers. 229-230.
Resolution re votes of the Landholders’ Constituencies. ~ 199.

See Questions and Answers. =3

~
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MAN SINGH, Bmu— -
"529 g Motion fgr adjournment to consider situation in Guruka Bagh. 278-279.

Motion for adjournment to discuss treatment accorded to Akalis at
o Guruka Bagh. 3857-358.
Motion to consider the report of the Select Committece on the Police
| 2 (Incitement to Disaffection) Bill. 618-620, 628, 629, 632-633.
See Questions and Answers.

MARRIED WOMEN’S PROPERTY (AMENDMENT) BILL—(Mr. Kamat)— *

3 - Motion to refer the — to a Select Committee. 457-459.
Adopted. 459. >
P - MECHANICS—
Sl Question 7e rates of salaries for Anglo-Indian and Indian — on rail

ways. 172-173.

MEDICAL RESEARCH INSTITUTE (IMPERIAL)—
J Resolution re establishment of a —— . 821-826.

MEERUT CANTONMENT—
Question re Hydro-Electric Scheme in
MEERUT CITY—

190.

‘of the Railway Booking Office at ——. 148.

e MEMBERS OF INDIAN LEGISLATURE—
; Question ze being. approached by Ministerial Staﬁ of the Govern-
. ment of India. 141.
MEMORTAL(S)—

" Question 7 —— of Babu Triguna Charan Das, Sylhet. 665.
MERCHANT SEAMEN, INDIAN—

Question 7e share of German reparation money for — . 570-571.
MESSAGE—

—— from Council of State re Bill to amend the Cantonments (Houss
Accommodation) Act, 1902. 194-195.

— from the Council of State re Bill to amend Cantonments (House

- Accommodation) Act. 499, <

: —— from the Council of State r¢ workmen’s compensation Bill and Indian

{ : Boilers Bill. 567-568.

from the Council of State. $30.

——from the Council of State re Joint Commﬂ:tee on the Cotton Trans-
port Bill. 888,

from the Council of State re Bill to remove the restrictions imposed
on the transfer of ships registered in British India. 954.

=~ MILITARY AUTOCRACY—

- Question re number of —— killed during the war. 570,

% Question 7¢ —— article in ¢ Leader ” headed Military Autocracy . 78
MILITARY DATRIES— 3
i 275. 2
- = Question re expenditure in —— . 275,
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MILITARY DAIRY FARMS—

Question re candidates for —— . 743-744.
MILITARY DEPARTMENT—

Question 7¢ non-employment of Indiang in—— 145,
MILITARY EXPENDITURE—

Question r¢ reduction in——. 121.

MILITARY INVALIDS— 2
Question 7¢ total bed accommodation for the British and Indian ——. 99.

MILITARY MEDICAL STUDENTS—

Question re¢ expenditure from Indian revenues on education of — . 101 -y
MILITARY OFFICERS— ]
Question r¢ addresses of —. 259. |
Question re member of — in Infantry and Cavalry regiments. 96. %
MILITARY REQ COMMITTEE— !
Question 7e — . 147.
Question 7e — . 160.
Question e recommendations of —=. 24. St
MILITARY SERVICES—
Question re cost of — charged to Indian revenues. 94. "
MILITARY TRAFFIC— "
Question re need for charges for —— by rail being shos
Accounts. 30. ik Rt T
MILITARY WORKS DEPARTMENT (KOHAT)—
Question re complaints of temporary clerks of —— against the Deputy
Assistant Director, Military Works, Kohat. 260. AT
Question re certificates of personal responsibility in —, Kohat. 260.
MILL GRINDING AND FOOD GRAIN PURCHASING— S
Question re — . 257. ——

MINES BILL— 7
See Indian Mines Bill. ,
MINING AND GEOLOGY SCHOOL—
Question re establishment of —. 8L
MINISTERIAL ESTABLISHMENTS—

Question re rates of officers to (Government of India). 129-140.

MINISTERIAL STAFF— 2 »
Question 7e Members of the Indian Legislature being approached by the
— of the Government of India. 141
Question 7e reduction of — (Government of India). 139. -
MISRA, Mz. B. N— 3 2
Motion to circulate the Court fees (Amendment) Bill for opinion. 479. 3
Motion to refer the Civil Marriage (Amendment) Bill to-a Select Com-
mittee. ~431-432. : =

See Questions and Answers. E

~ n
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MISRA, Mz, P, L— : _ - .
¢ 2 See Questmns and Angwers. -

MITRA, MR. KHAGENDRA NATH—
Motion to refer the Civil Marriage (Amendment) Bill to a Select Com-
mittee. 432-433.

MOHAMMAD AZIM—

~ Question 7e action by Mr. — against Dr. Kartar Singh, Dera Ismail
& Khan. 43.

Question re resignation of Mr. — on account of non-co-operation. 43
= MOHAMMEDAN— 3
S ; - Question 7e¢ appointment of Bengal —— in the Department of the Gov-
S ernment of India. 251-252

MOIR, Mr. T. E.—

== Oath of Office. 1.

Resolution 7¢ Provincial Contribution to the Central Exchequer. 517-522
MONEY ORDERS—

Question 7e I’ostcm‘ds, —, ete. 257-58.
MOPLA OUTBREAK—
Question 7e area to which — rebellion was confined. 77.

L * MOPLA TRAIN TRAGEDY— ,
== Question 7e Madras Government and Knapp Commiﬁs“eé ep

the——. 87. :
% Resolution r¢ —— and disturbances. 745-772.

8 in Raisina. 188.
MOTION FOR ADJOURNMENT—
See Adjournment. : : i
= MOTOR CARS— —
~ Question re Import duty on——. 273.

MOTOR CARS, CYCLES, BICYCLES, stc.
stion 7e revenue derived from increased tax on — and the statistics
oxtatio{z, 571-573.

MUHAMMADAN EMPLOYEES—
Question re noon prayers of —— of thL.Impenal Secretauat 855

MU’H.A.MI\([ADAN JUDGE— =
Question 7e appointment of —— of the Caleutta ﬁlgb Clourt. 407.

MUKHERJEE, Mz. J. N.—

Motion to circulate the Court-fees (Amendment) Bill for opinion. 474-476,

Motion t® consider the report of the Select Committee on the Police

+ (Incitement to Disaffection) Bill. 613, 639-641.

Motion to refer the Civil Marriage (Amendment) Bill to a Select Com-
mlﬁzee 4928-430.

Motion to refer the Code of Civil Procedure (Amendment) Bill to a
Select Corflmittee. 726-727.
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MUKHERJEE, Mz. J.N.—contd. %
“Resolution re separafe establishment for Legislative Assembly. 778-779. Q
sesolution re travelling facilities for third class passengers. - 219-220.

See Questions and Answers.

MUKHERJEE, Rar Bamapur TARA PROSANNA—
See Questions and Answers.
MUKHTIARS— : 4
Question 7e system of licensed — to practise in courts. 408-409.
MUSEUM (AMENDMENT) BILL—
See Indian Museum (Amendment) Bill. !
MUSLIM EMPLOYEES—
Question re Noon prayers of —— of the Imperial Secretariat. 855.

MUSLIMS, RECRUITMENT OF—
Question re in Government of India Offices. 348.

NAG, Rar BaraDpUR G. C.—
See Questions and Answers. :

“
NAND LAL, Dr.— :
Discussion as to time and place of future sittings OEAWMQ‘
Session. 865. » ‘
Conduct of Business. 689. : . :
Motion for adjournment to discuss Riots at Multan during Mohurram. :
501-502. o
Motion to consider the report of the Select Committee on the Police
(Incitement to Disaffection) Bill. 599-601, 606, 645-646.

|
?
Motion o pass the Police (Incitement to Disaffection) Bill. 666-668. .
Motion to reduce the demands for supplementary grants under head 1
“ Stamps.”” 902. =
Motion to reduce the demands for supplementary grants under head ':
“ Ports and Pilotage.” 912. i
Motion to reduce the grant under head * Expenditure on Retrenchment
Committee.” 927.
Motion to reduce the grant under head ¢ North-West Frontier Pro-
vince.” 941-942, 946-947.
Motion to reduce the grant under head Expenditure under control of * »
High Commissioner for India.” 952-953. =
Motion to refer the Indian Contract (Amendme}ntj Bill to a Select Com-
mittee. 437.
Resolution re Committee on Electoral Rules. 499.
Resolution r¢ Premier’s speech on the Indian Civil Seryice Debate in the

House of Commons. 331-333. o
Resolution,re recruitment to the Indian Forest Service. 402-404.
TS _ Resolution re travelling facilities for third class passengers. 213-217. C.

i Resolution re votes of Landholders’ Constituencies. ~201-202.
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2 NAND LAL, Dr.—contd. .

o Withdrawal of motion to reduce the demands for su
?x undet head ““ Audit.” 912,

See Questions and Answors.

o
NATAL—

Question re anti-Indian Legislation in —— . 139.180.
NAVAL ARMAMENT BILL—

See ““ Indian Naval Armament Bill ” and also “ Bill.”
il NAVIGATION, INLAND—

Resolution re hours of work in —— 372375,
NAYAR, Mz. KAVALAPARA MUPPIL—

oriRs * See Questions and Answers.

pplementary grants

NEGOTIABLE INSTRUMENTS (AI\lENDMENT) BILL—
Motion for leave to introduce the —— . 135.

Motion adopted.  135.

Introduced. 135.

Motion to consider — . 583.

Adopted. 583.

Motion to pass. 583.

Passed. 583. -

, Mr. K. ?

Motion to consider the report of the Select Commiti
(Incitement to Disaffection) Bill, 647-649.

Motion to introduce the Legal Practitioners (Amendment) Bill (Mr

- Neogy). 462-464.
" "Motion t ) refer the Indian Official Secrets Bill to a Select Committes
130-132.

Resolution re recruitment to the Indian Forest Service. 382-386, 400,
See Questions and Answers,

on the Police

23 NEW DELHI COMMITTEE—

} Motion to reduce the grant under head —— . 936-941.
NEWSPAPERS—

: 'Qh?sﬁbi}_ e statistics of printing presses —— efc., started since repeal

E of Press Act. 143.

NEWSPAPERS AND PRESSES—
Question r¢ prosecutions of staff of —— . 174,
NORTH-WEST FRONTIER— =
Motion to reduce the grant under head —— . 941-947.
NORTH-WEST  FRONTIER PROVINCE—
-/ Question r¢ names of officers in the
mental examinations. 573,

NORTH WESTERN RAILWAY—

who have not: passed depari-

S z Question re pay and grade of guards on —— . 154,
NOVEMBER SESSION— : 3
e Discussion on thg business for — in the Legislative Assembly. 636-689.
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OATH OF OFFICE— ; ‘é

Allen, Mr. B. C. 1 -

Arbuthnot, Mr. R. E. V. 1.

Burdon, Mr. E. 1.

Butler, Mr. M. 8. D. 1.

Davies, Mr. R. W. 1. >

Hudson, Mr. W. F. 1. £

Moir, Mr. T. E. 1. :

Saklatvala, Mr. Nowroji Bapuji. 1.

Shyam Narain Singh, Rai Bahadur. 249. -

Slocock, Mr. F. §. A. 1. : |
Tollinton, Mr. H. P. 1.

OFFICIAL SECRETS BILL— @
See ““ Indian Official Secrets Bill ”” and also ‘¢ Bill.”

GFFICIAL TRUSTEES AND ADMINISTRATOR GENERAL'S ACTS

(AMENDMENT) BILL— J

Motion for leave to introduce —— . 137-138. =
Motion adopted. 138. Ll
Introduced. 138.
Motion to consider the — . 480-81.
Adopted. 481.

Motion to pass the —. 481 L e ——

Adopted. 481.

&

OIL SEEDS—
_ Resolution 7e restrictions on the export of wheat, pulses and —. 233-48.
ORIYAS—
Question 7¢ employment of — in the Government of India. 744-45.
OUDH AND ROHILKHAND RAILWAY— ;
Question 7¢ accident on — (25th June 1922). 412 : o
Question 7e Assam Bengal and —— (cost of superior staff). 168-69.

Question 7e — Circular and Members of Legislature, 126.

OVERLAND MATLS— ;
Question 7e express trains for — . 156-1567. '

1
PANEL(S)—
Announcement of the resuls of elections of —— for Standing Committees
(Departments  of Revenue and Agriculture and Education and i
Health). 745 5 :
Announcement by the President of the — of chairmen for the Simla
Session of 1922. 120. :
Electior® of —— for Standing Committees (Commerce, Industries, Home,
Revenue, and Agriculture, Education and Health Departments).
9

708-710.
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JANNA LAL, Ra1 Sauis LarA— =
Question 7¢ removal of —— from the Ambala ‘Cantonment Committee.

189..

PARLIAMENTARY PRACTICE AND PROCEDURE—
Question re reputation of a member of Legislative Assembly to leara

—. T742.
F PARSI MARRIAGE AND DIVORCE BILL—
pisa Motion for leave to introduce the — . 135.

Motion adopted. 135.

Introduced. 185.

Motion to consider the — . 480.
= Adopted. 480.

Motion to pass the . 480.

Adopted. 480.

FPARSIK TUNNEL—

Question 7¢ —— between Thana and Kalyan, 38.
PASSENGERS—
Question 7e¢ second class — on Assam Bengal Railway zraveiling on
Ist dags. ,18—071781'

s SENGER TRAFFIC— :
%‘, . Question re—— on Indian Railways since increase of fares. 258.
p FASSES (1st CLASS RAILWAY)— >
w— Question 7e¢ issue of 75.
"\ ~ PASSPORT—

* Question re —— for foreign countries and application made by Swami
| Satyadeo. 181.
| PENAL CODE (AMENDMENT) BILL—(Amendment of gections 362 and
¥ 366)—
’? See “ Indian Penal Code (Amendment) Bill ” and also “ Bill.”
Fs ~ PENAL CODE (AMENDMENT) BILL—(Bakshi Sohan Lal)—

=S ce- Ipdian Penal Code (Amendment) Bill ” and also “ Eill.”
PERCIVAL, Mz. P. E— =
Motion to consider the report of the Select Committee on the Police
(Incitement to Disaffection) Bill. 623-624, 633.
PERSIA— :
Question re railway concessions to traffic from —. 74.
= PETITION—
Motion to present a
tribujions. 501

Vg
* _POLICE (INCITEMENT TO DISAFFECTION) BILL—
2 Motion to present the report of the Select Committee by the Hon’ble

signed by voters of Madras re provincial con-

E Sir W. H. Vincent. - 130. =

~ Motion to consider the report of the Select Committee on —. 586-655.
Adopted. 6152 g

E . o °
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POLICE (INCITEMENT TO DISAFFECTION) BILL—contd.
Motion to pass. 651.
Postponed. 655.
Motion to pass the — . 665-677.
Adopted. 677.
Motion to consider amendments made by the Council of State. S72.
Adopted. 873.

POLITICAL OYFENDERS—
Question re — . 52,
Question re 73.

POLITICAL PRISONERS—

Question re alleged maltreatment of two-—— in the Visapur Jail. 112-13:
Question re 733

Question re release of — . 180.

Question r¢ treatment of —— . 180.

Question re¢ treatment of Brahman in Andamans. 79.
Question e treatment of 265.

PONTAGE— SRR e
Question 7¢ —— charged by the Barsi Light Railway. 126.

—~
PORTFOLIOS (REVENUE AND EDUCATION)—
Question e abolition of the two —— of the Government of India. 691. ;
= W‘/-
PORTS AND PILOTAGE— = = -
Motion to reduce the demands for supplementary grants under head —.
912-14.
FOST AND TELEGRAPH DEPARTMENT—
Question re capital v 193.
POST AND TELEGRAPH GUIDE—
Question (supplementary) »e contract for printing —. 740.
Question re cost of — . 740.
POST AND TELEGRAPH OFFICES—
Question re — in Lyallpur and Montgomery. 356.
FOST-CARDS—
Question 7e cost of overprinting of —— and cost of bands. 150.
Question re extra establishment for dealing with over printed — and’
envelopes. 151.
Question 7e extra work entailed by over printing a.nd distribution
of 151.
Question re freight charges on —— incurred by Calcutta Central Depot.
150-51. .
Question re freight charges on — incurred by depéts other ‘than <
Calcutta. 151. 2

Question 7+ printing of — in Calcutta. 151. 5

POST-CARD, MONEY ORDER, Erc.— 5
Question re — . 257-58.

fas - -
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.

] FOST OFFICE CASH CERTIFICATES— .
v, Queshon re list of persons to whom sums are due for — . 583.

: POST OFFICE INSURANCE FUND RULES—
! Question re — . 269.
{ POST OFFICE SUPERINTENDENTS—
{ Question re abuse of power by — . 848
y POST OFFICES IN TOCHI VALLEY—
¥ Question re —— . 260.
T POSTAGE—
' “Question 7¢ revenue derived from énhanced — . 152.
E' POSTAGE BETWEEN ENGLAND AND INDIA—

Question re rates of 354.

& POSTAGE RATES AND RAILWAY FARES—
’s = Question re effect of enhancement of —— on the revenue. 356-57.

POSTAGE RATES, ENHANCED—
! Question 7re effect of —— on the revenue. 354.

POSTAGE RESULTS—
ts of the rise in price of Post cards and — stamps.

.f'v POSTAGE REVENUE—

Question re from postage after the introduction of the increased

rates. 128.
{ : .
‘ | POSTAGE STAMPS—
Question 7e cost of printing —— post-cards, ete. 739.
‘ Question (supplementary) re importation of — cards, etc, and conse-
quent inconvenience. 739.
=y Question re labels of — . 150.
3 ‘Question re printing of —— by the Goebel automatic machinery. 740.
| o X Question (supplementary) re printing of —— by Indian firms if given a
} contract. 740.
i Question 7¢ sale of — April to July, 1922. 149.
3 Question (supplementary) re tenders for printing — . 741.
i Question 7e supply of papers by a firm in Kent for printing —— and of
f inviting tenders. 740. 2
POS‘I‘AL AND R. M. S. CONFERENCE—
™ Question 7¢ Mr‘ I\eog) s Speech when presiding over the provincial —
g = at Dacca. 848.

POSTAL AND TELEGRAPH DEPARTMENT— ¢
Motion to reduce the demands for supplementary grants under head

“JIndian —." 905-909.
POSTAL CQNCESSIONS— .
Question re i and Railway concession. 74. .
. - o -
= -
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POSTAL DEPARTMENT INCOME—
Question 7e from money order and insurance. 129 =

POSTAL EARNINGS—
Question re o119,

FOSTAL ENVELOPES—
Question re introduction of one embossed —.  175-176

FOSTAL INCOME— :
Question re income derived since introduction of enhanced rates of —— -
175., \/
POSTAL LIFE INSURANCE—
Question re amount of —— effected through Post Office. 120.

POSTAL SAVINGS BANE— -
Question re transactions of —— Department. 128-129,

PREMIER’S SPEECH—
Question re feeling aroused in India by — on the Indian Civil Service
Debate in the House of Commons. 127
Question re —— on the Debate he Hou
Service. 125. 7
Resolution re
279-344.

on Indian Civil Service debate in House of Commons. . s

PRESIDENT, Tee HONOURABLE THE— s S s
Discussion on the prospects of & November Session of the Legislative ot
Assembly. 695.
General interpretation of the word ‘ recent’ in rule 12 (i) of Indian
Legislative Rules relating to adjournment motions. 502.
Remarks as to competence of the Indian Legislature in the matter of th
Supreme Court of British India Bill. 720.
Remarks as to selection of a particular amendment to a resolution from
amongst several similar amendments. © 286. :
Ruling as to improper use of Legislative Chamber for Propaganda 3
purposes. 505.
i Ruling' as to inadmissibility of an amendment to a resolution intended
to modify an Act of Parliament. 286.
Ruling that the matter which is under the adjudication of the Law Courtg
i cannot be made the subject of a discussion under motion for adjourn-
| ment. 8360.
Ruling as to the order in which amendments to a resolution ere to be
digsposed of. 554. X
Ruling that a Resolution must be moved as it stands on the paper. 506
Ruling that a motion moved and withdrawn by leave of Assembly cannot
be repeated. 895. e

Ruling that motion by private members to increase saving proposed by g

Tinance Member on a sum previously voted by Assembly is not in
t order. 906. »
Fe Speech on death of Sir V. D. Thackersey. 11. = =

See also “ Ruling.”
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PRESSES— = .
;‘ Questlou 7€ statlsbms of printing —— whose security has been returned.
143.
Question e unnecegsary distribution of paper to —— through Stationery
Office. 741.
“PREVENTIVE OFFICERS—
Question re grant of free quarters to — in Sind. 166.
- PRIME MINISTER’S SPEECH—
Question re —— on Indian Civil Service Debate in the House of Commons.
260. :
PRINTING PRESSES—
Question re¢ Government versus private—. 48-49.
“ Question re comparative cost of Government and Private — . 48
PRISONERS—
Question e releasing —— in Frontier jails. 263.
FRODUCTIVE WORK—
Question re classification of a ——. 75.

PROPAGANDA IN THE CHAMBER— g
> ] r—to members, within the Council Cham-

$88" FROVIDENT FUND—
Question re list of persons to whom —— is due from Railways. 583.
Question re unclaimed —— on Railways. 582.

present a petition signed by voters of Madras re —— . 501
Resolution re —— to Central Exchequer. 505-567.
TROVINCIAL COUNCILLOKS AND MINISTERS—
s Question re reduction in number of and pay of —— . 662.
PUBLIO SERVANT—
’Qiiéskion re salary of a ——. 104
FUBLIC WORKS DEPARTMENT—
Question 7e pay of the-—subordms,te service. 122,

PULSES—
Resolutmn re restrictions on the export of wheat, ——s.nd oil seeds
- 233-948.
FUSA AGRICUETURAL INSTITUTE—
" Question re — . 53,
PUSHTU ALLOWANCE— :
Question re total amount spent on ——. 573,

PYARI LAL, Mr.—

Motion to pass the Police (Incitement to staﬂectxon) Bill. ® 670-71.
Resolution 7e establishment of Supreme Court for Britigh India. 33587.
See Questions an¥tl Answers.
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S, L P

Q
QUARTERS— :
Question re — for railway staff, 1s6.
Question re allotment of —— for members of Indian Legislature. 653-60

QUESTIONS AND ANSWERS—
ABDUL QUADIR, Kuax Samts MAuLvI— 4 e ,J‘

Question 7¢ Noon prayers of Muslim employees of the Imperial éecrc; l
tariat. 855.

ABDUR RAHIM, KuaN BAHADUR— ;
Question re conflicts between the Greeks and Turks. 278. :

AGARWALA, Lata GIRDHARI LAL— ‘ .

Questions r¢ additional revenue derived from increased taxation tariff ‘
and postage. 104.

Question 7e abolition of Divisional Commissionerships and Boards of
Revenue. 111. = figesi gz

Question re adjustments consequent on reduction of demands for grants
made by Legislative Assembly. 106.

Question re appointment of High Court Vakil as Chief Justice. 110 B

Question re article in ‘ Pioneer ’ headed “ Cold Weather Moves.”” 78-79,

Question re article in ¢ Leader ’ headed Military autocracy.”

Question 7e cases of confiscations of property under Regulat
1818, Indian Penal Code and other laws. 116-17. 3

Question r¢ constitution of the Railway Board. 106. =

Question re construction of Kasganj Agra Railway by private agency. !
8 5 4 B

Question 7¢ construction of new Railways in the United Provinces. :
110-11.

Question 7¢ cow slaughter in India. 579-82.

Question 7¢ date of Retrenchment Committee’s visit. 155.

Question r¢ differentiation in matters of pay, promotion, ete., between
Indians and Non-Indians employed on Railways. 105.

Question re duties of Drivers and Guards. 579.

Question e estate of Kuar Mahendra Pratap Singh of Muttea. 114.

Questions re expenditure incurred without previous sanction. 107.

Question re expenditure on British Empire Exhibition and the share to
be borne by traders. 107.

Question re grievances of Indian Railway employees. 113. . i

Question re increase in taxes and Railway freights in India and decrease :
in European countries. 107.

Question re Indian refreshment rooms at Railway Stations. 120.

Question re Kasganj Agra Railway project. 111.

Question r¢ Kuar Mahendra Pratap Singh’s Estate. 106.

Question 7e loss from Railway Strike on the East Indian Railway. 105.

Question 7e loyalty of the Kuar Mahendra Pratap Singh’s-family. 108,

Question 7e number of residents of the United Provinces employed under
Central Government. 110.

—
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QUESTIONS AND ANSWERS——c:mtd .

AGARWALA, Lava GIRDHARILAL—contd.
Question 7e number and personnel of Indian Judges in High Courts. 31
Question 7e¢ period of Railway Strike. 105.
Question 7e political prisoners. 73.
Question re political offenders. 73.
Question re Post of Home Member. 73,
Question re preliminary retrenchment schemes drawn up by Govern-
ment of India. 106. -
Question 7¢ proposals for provincial retrenchment. 109.
Question 7¢ resolutions passed by Legislative Assembly and Council of
State and action by Government. 107.
Question re restaurant cars supplying Indian refreshments. 120.
Question re rules governing time scale promotions. 104.
Question r¢ salaries of Governor General, Governors and other high
Government Officials. 154-55. ;
Question 7e salary of a public servant. 104.
Question 7¢ superior posts held by Indians and Non-Indians and Indiani-
sation of Services. 110.
Question 7¢ tolls on the Muttra Railway Bridge. 111.
Questlon THE travelhng water suppliers on railways. 119. .
Que ‘members of the Indian Legislature being insulted by
soldlers at Ambala Station. 735.

AGNTHOTRI, M. K. B. L.—
Question re allotment, of quarters for members of Indian Legislature,
658-660.
; hQnestlon 7e compensation due to railway accident at Amroha. 185-86.
Juestion re express trains on Great Indian Peninsula Railway. 184.
Question 7¢ notice of arrival of goods on railways. = 266.
Question re number and cost of British Officers in the Army in India.
181-82.
Question re passport for foreign countries and application made by
Swami Satyadeo. 181.
Question re quarters for railway staff. 186.
Question 7e recommendatlons of the Railway Police Committee in regard
to thefts. 186
Question re resolution on Indian Autonomy. 183.
Question re selection of officers for the Income tax Department. 183.
Question re surplus Army officers. 182,
Question r¢ third class waiting halls on railways. 185.
Question 7e train connections at stations in the Central Provinces. 185.
Question 7e training classes for railway services. 185.
Question re treatment of political prisoners. 265,
Question re want of inter-class accommodation in Great Indian Peninsula
Railway. 183-84.

AHMAD BAKSH, Mr.— .
Question »& flying schools in India. 413,
Question 7e commsissions in Royal Air Force. 412-13.

- x D -



b0 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

QUESTIONS AND A’\T WERS—contd. - 7
AHMED; Mz, K— 5 ]
Question 7e appointment of Bengal Mahommedans in the Departments
of the Government of India. 251.

Question re classification of domiciled Europeans as Indians on railw ays.
178-79.

Question e Election of railway servant to Legislative Assembly by a
General Constituency. 347,

Question r¢ employment of lascars and. the casualties in the Great War.

177.
Questions re Indians and Civil Service Examination held in India. 55-56.
Question re¢ Indian Merchant Seamen killed during war. 570. "8

Question »e Jails Committee’s recommendations. 57. -

Question »¢ Muhammadan holidays. 244. 2 ‘

Question re omissions in electoral rolls of the Legislative Assembly 'md
Bengal Council. 177.

Question »e personnel of Retrenchment Committee. 56-57.

Question re proportion of muslims appointed by Staff Selection Board
to Government of India Offices. 848 =

Question re proportion of Mushms, Hin
in Government of India Secretariat. 347.

Question 7¢ public holidays. 252. . el

Question re railway servants and members of Legislatures. 58-59,

Question 7e¢ recruitment of Muslims. 348.

Question 7¢ release of political prlsoners 180. :

Question. re right of pre-andience in Calcutta “High Court.

Question 7e Royal Proclamation and religious beliefs. 179.

Question 7e rules for recruitment of officers in State railways. 178.

Question re share of German reparation money for Indian merchant
seamen. 570-71. ;

Question re supply of the German and Belgian Railway Act. 253.

AKRAM HUSSAIN, PrINCE—
Question re appointment of Muhammadan Barrister Judge to Calcutta
i High Court. 407.
! Question re judiciary of Calcutta High Court. 51
Question re staff of Calcutta High Court. 50.

ASAD ALI, KuAxy BagADUR, MIR—
Question re addresses of military officers. 259.
Question re Madras Local Option Bill. 260.
Question 7¢ Prime Minister’s speech in Indian Civil Service Debate
in the House of Commons. 260.
s Question re statistics of various nationalities in different services. 260.
Question 7¢ strength of Indian Electorate. 260.

ASTADULLAH, Maunvi Mivan— ;
e Questiof: re establishment of ministerial staff of the Iwmperml Secre-
~ tariats. B77-7T8.
Question r¢ Muslims in Government of India Offices. 578.

~
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QUESTIONS AND ANSWERS—conid. .
o AYYAR, Mr. T. V. SESHAGIRI—
: Questio;x re abolition of the port folios of the Revenue and Lducation
. Members of the Government of India. 691. 5 ;
Question re¢ comparison of taxation and income in India with that of
= Great Britain. 662.
Question 7e contributions to the War by India and the Colonies. 23.
' Question re depressed classes in India. 662.
Question ¢ recommendations of Military Requirements Committee. 24.
Question 7¢ reduction in number and pay of Provincial councillors and
ministers. 562.
'_ Question e sanction of Parliament to raising an Indian Loan in Eng-
e SRS and. 23-24.
BAJPAI, R. B. SANKATA PRASAD—
Question 7e accident and platform accommodation at. Gola Gokaram
1 Nath Station. 568-569.
' Question re accident on Oudh and Rohilkhand Railway on 25th June,
1922, 412.
Question re candidates passed by Staff Selection Board, but not pro-
vided for. 140-141. :
i K ipensation paid Railways for loss of goods. 412.
- nination of 1,50 ndidates by Staff Selection Board.
F Question re fencing of Rohilkund and Kumaon Railway. 412,
Question 7¢ Imperial Secretariat Service. 141.
— Question 7¢ Members of the Indian Legislature being approached by

2 the Ministerial Staff of the Government of India. 141.

" Question re provision of light on Rohilkhund and Kumaon Railway
trains. 412, .

Question re ratio of officers to Ministerial establishments (Govern-
ment of India). 139-140. .

Question re reduction of Ministerial staff (Government of India). 139.

_ Question 7e¢ statement of Railway income .and earnings. 411.

¥ Question re work of the Inspector of Office Procedure. 141-142.

BEDI, Bass UJAGAR SINGH— :
Question e fans in Railway carriages. 24.

Question 7e purchase of stores for expeditionary forces overseas. 190-
191, '

Question 7¢ Raid at Sheru Kohna. 96. ?

Question 7¢ reserving of seats in a Railway compartment from Jul-
lunder to Kalka on Sth May, 1922. 95.:

Question re reserving of seats on through trains from an intermediate
station. 2495,

Question re restrictions on export of wheat and foodstuffs. 35,

E" _ Question re service of Station Masters of Kalka and Simla. 347.
'; = BHARGAVA, Rar Bamapur Pasprr JAWAHAR LAT— =
E Question ge abandonment of European recruitment for Indian Civil
= Service., 177, .
Question 7e amendment of Criminal Law Amendment Act. 175.

& ; DA



82 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

QUESTIONS AND ANSWERS—contd.

BHARGAVA, Rar Bamapur Paxprr JAWAHAR LAL—contd. E
Question re embargo on export of wheat from India. 176.
Question re income derived since introduction of enhanced ratss of

postage. 175. i

Question 7e introduction of one anna embossed envelopes. 175-176. 3
Question 7e prosecutions of staff of newspapers and presses. 174.
Question re railway connection between Bhiwani and Delhi. 119.
Question re recommendations of Indian Jails Committee. 176-177. ]
Question 7e recommendations of the Railway Police Committee. 175.

BISHAMBHAR NATH, Rar BAHADUR— |
Question re allowances of Members of British Guiana deputation. |

186-187. ‘
Question re conviction of Members of the United Provinces Provincial ‘
Congress Committee. 26-27. e
Question re provision of fans in officers’ quarters at Jandola (Waziris- ]

tan Field Force). 49.

CHAUDHURI, Mz. J— o
Question re allowances to Indian Civil Service and oﬁlei""sérvicgng@’g‘
Question re¢ Army Canteen Board. 258. e
Question re Baligunge Maidan. 259.

Question re British Element in All-India Services. 256.

Question re Calcutta Maidan. 258. %

Question re enhancement of charges by the Bengal Telephone Cofipamy %
569-570. .

Question 7re grievances of the Indian Civil Service (consultation of
Legislative Assembly). 192

Question regarding passenger traffic on Indian Railways since in-
crease of fares. 258.

Question 7e percentage of Indians in All-India Services. 253. .

Question 7e recruitment of Indians “for the All-India Services. i
(O’Donnell Circular).. 256. ;

Question re resolution on Indian Autonomy (dated the 29th September,
1921); 19L

Question 7e retirement of Indian Civil Service officers in consequence ‘
of the-Reforms. 191-192.

® Question re Statistics of post cards, money orders, ete. 257. :

DALAL, Sarpar, BOMANJI A.—
Question 7e modification of the travelling allowance rules on sugges-

tion by Mr. Kabraji. 741-742. ‘

DAS, Basu BRAJA SUNDER— 3

Question re candidates for Military Dairy Farms. 743-744.

Question re creation of the post of a District and Session Judge in the s
Agency Division, Madras. 737-738. -

Question_re employment of Ooriyas in the Government of India. 744- . ‘
745. =

Question re preferential treatment by Staff Selection Board of candi-
dates with personal War Services. 7d4. = ‘
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QUESTIONS AND ANSWERS—contd. &

FAIYAZ KHAN, Mr. MOHAMMAD—
Questmn re arrest of National Volunteer Corps in Delhi. 154-155.

GAJJAN SINGH, SARDAR BAHADUR—

Question 7¢ effect on revenue of increase of postage rates and Railway
farves. 356-357.

Question re number of Muslims, Hindus, Sikhs and Christians in the
Imperial Secretariat. 356.

Question 7¢ number of Post and Telegraph Offices in Lyallpur and
Montgomery Colonies.. 356.

Question 7¢ restrictions on the export of wheat. 356.

‘Question re steps taken by Provincial Governments to bring land reve-
nue under the Legislature. 356.

GIDNEY, Lr.-Cor. H. A. J.—
Question re appointment of provincial Civil Service Officers to Foreign
and Political Department. 6i-62.
Question 7e cistoms duty on articles imported by parcel post. 853.
Question 7¢ custom duties on postal parcels. 922.
Question 7¢ work and cost of committees. 38-40.

£ pnntlng posts.ge stamps, post-cards, etc. 739.
Question re cost of Post and Telegraph Guide. 740.
Question 7e¢ curator, Indian War Memorial. 578.
Question 7e deferred Inland telegrams. 354.
Question 7e effect of enhanced Postage rates on the revenue. 354.
Question 7e printing of postage stamps by the Goebel automatic machi-
. nery. 740.
Question 7e rates of postage between England and India. 354.
Questions 7e supply of paper by a firm in Kent for printing postage
stamps and of inviting tenders. 740.
Question (Supplementary) re tenders for printing postage stamps.
T41.
_Quastlon re unnecessary distribution of paper to the Presses through
‘the Stationery Office. 741.

GULAB SINGH, SirDAR—
Question 7e resignations from the Indian Civil Service. 128. =2
Question re revenue from postage after the introduction of the increased
rates. 128.

HARCHANDRAI VISHINDAS, Mr.—

Question 7e alleged maltreatment of two political prisoners in the
Visapur Jail. 112-113. .

Question re complaints of inconvenient Railway train timings by pas-
sengers in Sindh. 738.

Question r¢ Lac Association. 277.

Question 7e¢ pay of the Public Works Department Subordinate Service.

122, -
Question 7e reu’loval of embargo on the export of whegt and food grains.
854.
3 : e
= A
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QUESTIONS AND ANSWERS—conid.
HARCHANDRAI VISHINDAS, Mr.—contd. =
Question 7e share of German reparation for Indian Seamen. 851
Question r¢ Soviet subsidy of Gold Roubles for Gandhist movement.
102.° =
Question 7¢ Sutlez valley canal scheme. 102. 3

HUSSANALLY, W. M. Mr.—
Question re action of the Cantonment Magistrate of Ambala in cur-
tailing freedom of speech (articles in “ Cantonment Advocate ™).
268.
Question re articles in ¢ Cantonment Advocate
Ambala Cantonment Office. 267.
Question 7¢ Cantonment Reform Committee’s report against demand

’* on corruption in the

i a

of leases in certain cantonments. 345. g ; "
Question re casualties amongst Indian seamen in the last War. 923,
Question re concessions and allowances to officers for trips to hill ]

stations passages, and the like. 737.

Question (supplementary) re contract for printing Post and Telegraph ‘;
Guide. T740. Bt ? ;

Quesbion re cost of Sukkur Barrage. 657-658. : :

Question re cost of overprinting of envelopes. 150.

Question 7e¢ cost of using additional stamps on post-cards and enve-
lopes and the cost of overprinting them. 150. 3

Question ze effect on Railway revenue of increase in passsm*]
348. :

Question re extra establishment for dealing with over-printed cards
and envelopes. 151.

Question re extra work entailed by over-printing and distribution of
post-cards. 151

_Question re freight charges on post-cards, incurred by Calcutta Cen-
tral Depdt. 150-151. 3

Question re¢ freight charges on post-cards, incurred by Depbts other
than Calcutta. 151 :

Question re Fundamental Rules. 796-799.

Question ze grant of houserent at Karachi to Revenue and Public
Works Department men. 153-154.

Question re house rent payable to staff-in Karachi. 153.

Question re Income-tax Department, Sind. 152-153.

Question 7e Karachi Rent Clommittee’s Report re expansion of Karachi.
346.

Question r¢ labels of postage stamps. 150.

Question re manufacture of stamps in India and of tenders called for.
152.

Question re over-printing of post-cards and cost of baads. 150,

Question re pay and grade of Guards on North-Western Railway. 154.

Question 7e pay of staff, Karachi Customs House. 154.

Question e post office Insurance Fund Rules. 269.

Question 7¢ printing of post-cards in Caleutta. 151.. :

Question re registered rent for houses in Cantonnisnts. 345.

SIS N
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QUESTIONS AND ANSWERS—contd. e
N *HUSANALLY, Mz. W. M.—contd. =
7 Questior® #¢ removal- of inter and third class reserved carriages for
Huropeans and Anglo- Indians. 277.
Qhestlon re reparation money for dependents of Indian Seamen. ©£23.
Question re revenue derived from enhanced postage. 152.
Question re  Sadar Bazar Controversy in Ambala.” 267
Question re sale of postage stamps. 149.
Question re shortage of irrigation sources in Sind. 270.
Question ze¢ Sind Sagar Scheme. 270,
Question r¢ subordinate staff, Sind. 153.
Question 7¢ subordinate staff of Income-tax Department, Sind. 153.
" Question »¢ Sukkur Barrage Scheme. 272. &
Question re supply of cantonment Manual to private individualg and
its publication. 268.
Question 7¢ Sutlej Valley Scheme.  269.

- Question 7e system of recruitment of Indian Seamen., - 924.
Question re transfer of Administration of the Income-Tax Department
in Sind. 736.
Question r¢ travelling facilities for officials. 349-353. .

Question 7e withdrawal of assessment powers from Income-tax asses-

. * water supplies from the Indus. 271.

= IKRAMULLA KHAN, Raja MOHAMMAD—

Question 7e list of persons to whom sums are due from (overnment
for Post Office Cash Certificate. 583.

- Question 72¢ persons to whom sums are due on account of Provident

. Fund from Railways. 583.

Question re provident fund on Railways. 582.

Question 7e unclaimed post office cash certificates. 582.

ISWAR SARAN, MuNsEI—
Question re Aden. 147.
Questmn (supplementary) re admission of Indians to fhe Indian Medi-
 cal Department. 347.
Questmn re ad nces to Military Officers, without interest, for motor
cars and d
Question re bed accommodation ,forr British and Indian Military in-
valids in hospitals. 99. :
Question 7e¢ cadre of the Inmdian Medical Service. 101. 5
Question r¢ cash payments to Supply and Transport establishment. 146.
- Question ze concessions to Auxiliary Force. 146.
: Question 7e cost of maintenance of Auxiliary Force. 98.
Question 7e cost of Military move to the Hills of British troops. 96.
Question 7« cost of Military services charged to Indian revenues. 94.
Question r¢ expenditure from Indian revenues on education of Military
Medical Students. 101
Question 7¢ Gurkhas and transborder men in the Indian Army. 347.

Question %e Indian Army Reserve of Officers and connected charges.
95. . =

-
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QUESTIONS AND ANSWERS—contd.
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ISWAR SARAN, MuNsHI—contd.

Question re Indians granted King’s Commissions. 145. .

Question 7¢ Indians in the Foreign and Political Department. J47.

Question 7e Indian Medical Service officers at India Office and in ad-
ministrative Departments, etc., in India. 100.

Question 7e¢ Military Requirements Committee. 147, |

Question re non-employment of Indian clerks in Military Depart- i
ment. 145. ‘

Question 7e number of Indian Army Officers employed in the War
Office and the India Office. 101.

Question 7¢ number of Indian Army Reserve of officers transferred
from British Army to Indian Army. 111.

Question 7e number of Indian Medical Service Officers and Military
Assistant, Surgeons in civil employ. 100.

Question 7e¢ number of Indians, Anglo-Indians and domiciled Euro-
peans in Military Assistant Surgeon Class. 346.

Question e number of Military Assistant Surgeons and Sub-Assistant
Su.rgeons on military employ 100

attached to TIndian Reglments 112.
Question 7¢ number of officers in Infantry and Cavalry regiments. 96.
Question 7e number of Units of British Army in India. 96.

Question e Royal Army Medical Corps and Indian Medical Service r

Officers on administrative and executive duties. 99.  immmmmm——t
Question r¢ saluting of British Officers. 146-147.

Question 7e statistics relating to warrant officers and other corps. 96.

Question re strength and cost of Air Force. 98.

Question re strength of Auxiliary and Volunteer Forces. 98.

Question 7e. strength of combatant and non-combatant units. 97.

Question re strength of establishments at Army Headquarters. 97.

Question re transport charges paid to Military officers on medical cex-
tificate. 93.

Question re Vakils as Chief Justices. 147.

JAMNADAS DWARKADAS, Mr.—
Question re complaint in ““Leader ” by Mr. Sahney against a railway
guard- of forcible evietion. 23.
Question re discussion on the Report of the Frontier Committee. 737.
Question re Indian Wireless station. 144
Question re radio communications with India. 40-41.

JATKAR, Mr. B. H.—
Question 7e¢ maximum punishment levm.ble inflicted on Shankar TLal
of Delhi. 795.

JOSHI, Mr. N. M.— 2 : -
Question re advisability of showing charges for Military traffic by rail _
and concessions in Army accounts. 30. o

Question ¢ allowances and accommodation of European. Seamen and
Lascars: ]156. < &
Question re Anti-Indian Legislation in Natal. 159-160.

-~
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:
QUESTIONS AND ANSWERS—contd.
JOSHI, Mz. N. M.—contd.
Q?mstion 7e audit officers. 63.
@uestion 7e carriage of revenue stores by railway. 3L
Question ¢ condition of Jabourers in mines, and on tea, coffee and
indigo plantations. 77.
Question re correspondence with the Government of South Africa 7é
the treatment of Indians. 118.
Question 7¢ deputations to British Guiana and Fiji. 160-161.
Question 7¢ differential rates for carriage of coal on railways. 31
Question 7¢ dismantlement of Sara Santahar Railway. 82.
= Question re duties of Railway auditors in regard to remewal pro-
gramme and financial accounts. 32.
Question ze effect of loss by exchange on capital grant for expenditure
in India. 29-30. £
b Question re expenditure in connection with . construction on purchase
of railways. 274. z
Question 7e Express trains for overland Mails. 156-157.
Question re forced labour. 158. :
Question 7¢ Head of account for land provided free for Railway pur-

poses.. =z R : =

" 252 sed labour. 157-158.
Question re Indianisation of railway services. 28-29.
Question r¢ maxima and minima Railway rates and fares.- 31
Question re Military Requirements Committee. 160.
Question 7¢ number of colonials in Indian Services. 118.
Question 7¢ number of Indians in Imperial Services. 117.
Question 7¢ Parsik Tunnel between Thana and Kalyan. 38.
Question re Postal earnings. 119. g
Question re provision of 1st, 2nd and 3rd class Railway carriages in

quinquennial programme. 27. =

Question re publications issued relating to Indians overseas. 117.
Question 7e Railway annuities and sinking funds. 66-72.
re Railway Coaching Stock. 64.
re Railway. earnings. 118.
L& Quest%on re Rai;}wa.x empl?yees living on Railway premise.sA 65.
{ Question re Railway Receipts in connection with expenditure on re-
:

-

adas, of dbs o o d

newals. 32
Question re railway -servants approaching Members of Legislatures.
157. .
e Question 7¢ Railway sinking funds. 65.
Question ze Railway Statistics. 64.
Question 7e Railway Statistics. 65-66.
] Question r¢ Rates on Strategic railways. 30.
x"' Question re recommendations of Seamen’s Recruitment Committee. 156.
-t Question re repeal of Workmen’s Breach of Contract Act and of sections
£ 490 and 492 of Indian Penal-Code. 7.
E 3 Question ere Reports of Indian Jails Committee. 36. o
3 Question re segutiny of expenditure on railways ky Inchcape Com-
- mittee. 161
L
= -
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QUESTIONS AND ANSWERS—contd.
JOSHI, Mr. N. M.—concld.

Question re¢ shortage of Railway coaches, 1905—1915. 32-33, X
Question re source of original provision of capital outlay on Railways.
30.

Question re statistics of Railway working. 62.

Question 7e tour and duties of Colonel Crawford. 158-159.
Question re transfer of administration of Aden.  160.
Question »¢ wage census of miners. 37.

Question r¢ wages of unskilled labourers. 274.

Question re women doctors and inspectors in factories. 37.

KAMAT, Mz. B. S.—
Question 7¢ amount realised as Pontage by Barsi Light Railway. 126.
Question re contract with the Barsi Light Railway. 126. =
Question 7e¢ feelings aroused in India by Premier’s speech on thewws"
I. C. S. debate in the House of Commons. 127.
Question re Pontage charged by Barsi Light Rall“ay 196.
Question re reeommendn.twns “of the Indian Jai i

TAKSHMI NARAYAN L
Question 7e¢ resolution re eloctcd ‘standing Conr umtfo :
Question re resolution on the indigenous system of medicine. 59, o

LATTHE, Mr. A. B.— Sl
Question re penalties for non-payment of Incpmp_—tax{ 1

LINDSAY, Mr. DARCY—
Question 7e agreement with the Beng'ﬂ Telephone Company. 192-193.
Question re capital value of the Post and Telegraph Department. 183.
Question 7e Governor General’s Body Guards. 578.

Question re increase in Railway fares. 249.

Question re issue of Railway warrants to Members of the Legisla-
ture. 249.

Question re official notification of sanction of Budget Grants. 194,

Question re revenue from increased tax on motor cars, cycles, bicycles,
etc., and statisties of importation. 571-573.

Question re révision of the scale of travelling allowances to Members
of the-Legislature. 249.

MAHADEO PRASAD, MuNsHI—
Question re Maharashtra Mulshi Conference. 144.
Question re Mohamed Irfan Ali of Hazava. 144.
Question 7e protection of Agricultural labourers. 144-145.

MAJUMDAR J. N., Rat BAHADUR—
Question re revision of the present constitution. 846. «

MAN SINGH, Bmar— =
Question re¢ drinking water at N. W.’ Railway stations supplied by
Sewa® Samiti. 474 £
Question re expenditure on Military Dairies. 275.
Question re killing of calves in Military Dairies. 27b.

o)
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\
| QUESTIONS AND ANSWERS—conid. i
- MAN SINGH, Buar—contd.
2 Question®re¢ letters from Duni Chand, Vakil, in the ‘ Leader ”’ and the

= ¢ Independent ” 7¢ Khan Abdul Ghaffar Khan. 568.
Question e salaries of European and Indian employees on E. 1. Rail-
way. 25-26.

MISRA, Mr. BISWANATH—
Question 7e¢ Dress of Indians employed in Government Services. 1286,

MISRA, Mr. PEARY LAL— -
Question r¢ abohtlon of the post of Deputy Sanitary Commissioners.
573.
" Question re amounts spent and realised by the Staff Selection Boa.rd
576.
Question »¢ appointment of Indians in Superior Traffic appointments
. on G. L. P. Railways. 661
r Question re capital expenditure on Railways in Indla, 574.
> Question re capital outlay on Railways since 1914. 575.
Question 7¢ Central and Local Advisory Railway Councils. 33.
Question 7e Central Provinces Productive Railways. 28.
Question re certificates of pelsoual 1espons1b111ty in Military Works

mp ary clerks, M. W. Depa,rtment Kohat,
against the Deputy Assxst’mt Director, M. W., Kohat. 260.
Question ze construction of productive Rai]ways. 575.
Question 7r¢ ning and selection of Indians for Railways. 34.
Question 7e¢ grants-in-aid to Church Mission and other aided schools
in the Frontier Province. 263.
Question 7e loss in working on Assam Bengal Railway and financial
conditions. 33.-
Question re Mackay Committee’s report on Railways. 574.
e Question re Mileage of State Railways. 28.
F Question 7¢ officers who have not passed Departmental examination in
4 the N.-W. F. Province. 573.
u tm}l re¢ Post Offices in Tochi Valley. 260.
ay Committee’s Report, 576-577.
Questxon re Railway faves. 577.
Question re Railways pulcﬁ&sed by the State at Premium. 573-574.
Question re reduction of ministerial staff of ‘the Imperial Secretariat.
= & 575.
2 Quéstxon 7¢ release of pueoners in Frontier Jails. 263.
Question 7e retention of Mr. Abdul Rahim Khan, Inspector of Police
at Tank. 263,
Question re Revision of Railway Act., 33.
Question re.State Railway Codes. 28.
Question re statement of arrears of renewals on Rolling Stock. 577.
: 5 ,‘Questlon e statistics of Railway Traffic in passengers and goods show-
. ing loss in working. 574-575.
h‘t. Question 7% superior Railway Traffic establishment. 575.
o Question 7e tota,h.amount spent on Pushtu allowance. * 573.

.
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QUESTIONS AND ANSWERS—contd. -
MUKHERJEE; Mg. J. N.—
Question re Travelling allowances in the Punjab. 22.
Question re Travelling allowances, status and revision of pay of oficials.
99, :
MUKHERJEE, Rar Bamapue TARAPRASANNO—
Question re abuse of power by Post Office Superintendents. 848.
Question re extension of Railway Mail Service to Bundel Barharwa
Section of the E. I. Railway. 849.
Question re Mr. Neogy’s speech when presiding over the Provincial
Postal and R. M. S. Conference at Dacca. 848.
Question 7e return tickets. 149.
Question re shortage of second class accommodation in trains. 149.
Question 7e urinals in third class carriages. 149.

T e T] Rt ST, L SR |

NAG, Rar Bamapur G. C.— -

Question re Aden Railway. 119. -—

Question r¢ Assam Bengal and Oudh and Rohilkhand Railways (cost
of superior staff). 168-169.

Question re¢ Assam Bengal Railway, (Dismantlement of a secti
the war). 168. : e

Question re classification of a productive work. 75.

gusine

Question 7e concessions for tea garden coolies on Assam Bengal Rail- -

way. 169-170.

Question re contribution from Provinces and Railways towards main- d

tenance of Railway Police. 86-87.

Question e cost of committees and commissions.

Question re discomforts on Assam Bengal Railway. 49.

Question re duties of the Inspector of Office Procedure and recommend-
ations of Llewelyn Smith Committee. 663-664.

Question re financial assistance to Railways. 74

Question re first class railway passes. 75.

Question re labour representation in the Assam Labour Board. 739.

Question 7re liability for repairs and renewals on. E. I. R. and the
@G. I. P. Railway. 660.

Question re Llewelyn Smith Committee’s Report. 35.

Question 7¢ memorial of Babu Triguna Charan Das, Sylhet. 665.

in Railway expenditure. 35.
Question re number of passed candidates and vacancies on lists of
S. S. Board. 660.

|

i
Questiom re nature and origin of credits for Government supervision ‘

Question re Postal and Railway concessions. 74.

Question 7e provision of land free to A. B. Railway. 27.

Question re railway concessions fto trafic from Persia. 74.

Question re Railways working at a loss. 119.

Question re reorganisation of the Railway Department. 664.

Question re second class passengers in Assam Bengal Railway travel-
ling in first class. 180-181.

Questiofi re staff and duties of Agent, Assam Bengal Bailway. 169.

Question r¢ -statistics relating to candidates dealt with by the S. S.
Board. 663. v
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QUESTIONS AND ANSWERS—contd. 3
NAG, Rar Bauapur G. C.—contd.
Question re transfer of the working of certain Branch Railways. 74.
Question re waiting room for Indian passengers at Kulaura Railway
Station. 87.
" Question 7¢ want of inter class compartments for females on the
Kulaura Sylhet Branch Railway Line. 87.

NAND LAL, Dr.—
Question 7e¢ corruption in Railway and other Departments. 664-665.
Question re expenses on elections and commissions and action taken by
Governments. 661.
Question 7e waiting rooms at Hardwar Railway Station and reserv-
ing of accommodation in trains. 664.

NAYAR, Mr. KAVALAPPARA MUPPIL—
Question re area to which Moplah rebellion was confined. 77.

NEOGY, Mr. K. C.—
Question 7re abolition of free rations to Indian soldiers. 851.
Question 7e accounting of Railway materials for war purposes. 265.
Question 7e acquirement of Karanpura Coalfields. 142.

Agra Delhi Chord Railway (allocation of charges). 265.

Question re apprehensions of Indian Civil Service and other services
on accolint of reforms and publication of correspondence on the
subject. 250.

Question re Assistant Foremen on Railways. 174.

Question re claims settlement by the Eastern Bengal Railway. 922

‘Question re classification of the posts of the telegraph check office. 856-
857.

Question re classification of Railway trains. 277.

Question 7¢ contract by Railway authorities with Saxby and Farmer.
921-922.

Question re counting of past service of men in the telegraph check
office. 857.

tion e Dacca Arvicha Railway. 277.

Question 7e Deputy Director of Stocks organisation of the Supply and
Transport Corps. 921.

Question re differentiation between ‘Europeans and Indians on rail-
ways. 172.

Question re education of children of railway émployés. 142.

Question 7¢ FEuropean recruitment for Indian Civil Serv:ce (state-
ment in ¢ Morning Post ). 170.

Question 7re financial review of rates by Controller of Contracts. 850.

Question (supplementary) re the financial burden on account of re-
cruitment for Indian Civil Service. 251.

Question re gardens at Bastern Bengal Railway Stations. 923.

Question 7e grievances of Imperial Services. 170.

Question ze Indianisation of Imperial Services (permissien to publish
clrcu.lm) 251. %

Question re InWManisation of the Indian Army. 691.

/
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QUESTIONS AND ANSWERS—contd.

|
NEOGY, Mr. K. C.—contd. 5 §

Question r¢ Indianisation of Railway Service, 172.
Question r¢ loan to State-managed Branch Railway lines. 103, ¥

3.
Question re making puma.nent the Controller of Contracts organisa-

tion. 850-851.

i
Question re Mr. Andrews’ article in “ Hastern Review” on Eas! E
Indian Railway Strike. 171. £ L
Question re modes of recruitment for the Telegraph Check Office. 857- E

858.

Question re outlay and profits on private and assisted Railway
sidings. 104

Question 7¢ paper book department of Caleutta High Court. (Restor- {

ation of vote by Governor). 36,
Question re¢ pay of clerks in Eastern Bengal Railway Audit Office. 857. =
Quesblon re pay of clerks in Posts, Telegraph and in State Railway

Audit Offices. 857.

Question re post of catering Superintendent of the E. B. Railway. 923.
Question re postponement of Revenue Renewals on Railways. 691-692
Question 7e purchase of Railway materials in England. 354,

Question 7¢ Railway Accounts systems. 266. H
Question re railway renewal programmes. 264. o
Question re ‘‘raid” on Railway reserve owing to exchange troubles.

264.

Question 7e rates of salaries for Anglo Indi

railways. 172-173.

Question 7¢ r itment for Indlan Civil Ser 250. £
Question 7e reserved accommodation Railways for Europeans. 276. i
Question re revision of the Telegraph Check Office. 857. 4
Question re rolling stock, etc., requisitioned by Military. 142. £

Question re salary in the Carriage and Wagon Department, E. I.
Railway. 173-174

Question re sanitary conchtlou of certain stations on the Eastern Bengal l
Railway. 923.

Question re State versus Company management of Railways. 44.

Question re statistics of printing presses whose security has been re "
turned and of newspapers and journalists prosecuted 143.

Question re strike at Jhajha. 171 !

Question 7e strike at Tundla. 171 b

Question #¢ strikes on E. I. Railway. 170-171. . |

Question 7e technical examination, in the Carriage and Wagon Depart- A
ment, on East Indian Railway. 173.

Question 7e tenders accepted by the High Commissioner. 355.

Question e tenders for stores called for from foreign countries. 355.

Question re training and stipends of Indian apprentices in railway >

.workshops. 174 !
Question re transfer of State railway to Companies. 143. o
Questionnre vacation by an Indian gentleman of the waiting room at =

the Akhaura Station, A. B. Railway. 276277.
Question re value of Railway materials. 855.
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QUESTIOI\S AND ANSWERS—contd. A
~ *NEOGY, Mz. K. C.—concld.

Question® 7¢ waiting rooms in Railway stations. 276-277.
Question re working of Branch Railway lines owned by private con-
® ‘cerns. 103.

"PYARI LAL, Mgr.—
Question 7e¢ article in “ The Cantonment Advocate’” Ambala, on
‘“Free Speech. ” 125.
Question ze articles in “The Cantonment Advocate” entitled ‘‘The
alleged activity of a Cantonment underling at Ambala.”” 123-124.
Question e article in “ The Cantonment Advocate’” entitled ¢ Sadar
Bazar Controversy in Ambala.” 122.

r

& Question 7¢ article in “Cantonment Advocate” - entitled “Amritsar
grievances.”” 853.
Question 7¢ building plots in Ambala. 855. 3
E . Question re commercial representation in the Standing Committecs.
. 742.

Question re construction of cutcha drains at Ambala. 855-856.
Question-re creation of an Indian Bar (Mr. S. C. Ghose’s amendment
moved on 24th February, 1921). 742-743.
Question ze deput.atlon of a member to study Parliamentary Practice
= 71 :

RAVIJ'I Mr. MO"\TMOHANDAS~

Question re¢ Oudh and Rohilkhand Railway circular and members of
Legi :

islatures. 126.

RANGACHARTIAR, Rao Bamapur T.—
g ~ Question r¢ Madras Government and Knapp Committee reports on the
: Moplah Train Tragedy. 87.

REDDI GARU, M. K.—

E Question 7¢ alleged leakage of Staff Selection Bqard examination
] papers. 161-162.
E? tlon 76 cost of demobilisation of the surplus army officers. 50,

n re workmg ‘of Staff Selection Board. 161.
SARFA.RAZ ]IUSSAIN KiuaN BAHADUR—

. Question re nomination of Indian representative at Genoa Conference.
% Question 7e iesolution dealing with position of Indians in the
‘ E= = Enpire. 75. ==L

- SARVADHIKARY, Stz D, P—

Question re arrangements for the Empire Exhibition of 1924, 90.

Question re capitalisation of the reserve of the Telephone Corporation.
692, -

Question 7¢ contracts with various Telephone Companies in India.
114-115.

Question 7e control of Provineial Governments over pvoduction of
alcoholic liquors and of drugs. 127-128.

Question re estéblishment of Research Institute in ta,nnery 82.
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QUESTIONS AND ANSWERS—contd.

SARVADHIKARY, Sir D. P.—contd. ¢
Question re establishment of technical scholarships abroad. 82-83. ';
Question 7e expenditure incurred annually in connection with removal, ¥

warehousing, etc., of furniture in Delhi. 849. g
Question re Forest Research Institute, Dehra Dun. 8l

Question re German reparation money for dependents ‘of Indian mer- :
chant seamen. 856. % { S
Question 7e Imperial School of Mining and Geology. 81. g
Question (supplementary) re importation of postage stamps, ete., and E
consequent inconvenience. 739. b
‘Question 7¢ income of Postal Department from Money Order and In- !
surance. 129. : ,4-’
Question 7e iron ores and prospecting leases in India. 79. ,
i

Question re Life Insurance effected through Post Office. 129.
Question re new Railway Projects. 660-661. : .
Question 7e Premier’s speech on the Debate in the House of Commonss i
on Indian Civil Service. 125.
Question (supplementary) 7€ printing of postage stamps by Indian
firms if given a contract. 740.
Question 7e recommendation of the Chemical Services Commission.

81.
rdations of coal conservation Committee. 85. A

Question 7¢ recommer
Question 7e recommendations of the Stores Purchase (Clommittee. 83.
and postage

Question 7¢ results of the rise in price of post cards 1
stamps. 91. : ??FA !
£ the rise in the Railway fares. 5 '

‘Question 7e results o

Question re Sandhurst Cs:detships. 83. l

Question 7e supply of Railway wagons particularly for coal traffic. J
85. .

‘Question 7€ transactions of Postal Savings Banks Depa,ttrpent, 128- b

129. :

.

Question 7¢ transfer of work in connection with Excise Department.

125.
Question 7¢ t
79,
Question
SHAHANT, Mz. 8. C.—
Question (supplemel)t.ary) re Administr
{ ment in Sindh. 736-737.
| Question 7e Appellate powers for Commissioner in Sind in connection
{ with Income-tax. 180. /‘
Question re appraisers and examiners, Bombay. 164-165: £
taff of Lady Hardinge Medical College. 164

| Question re changes in s
Question e continuance of the Karachi Local Allowance after the

reatment of a Brahmin political prisoner in Andamans. |

ye unfenced condition of the E. B. Railway lines. 85.

ation of the Income-tax Depart-

1 revision of pay. 166. 3
! Question 7e expenditure on Lady Hardinge Medical College. 163.

Question e grant of free quarters to Proventive Officers, Sind. 166. .

Question 7¢ grant of house-rent to appraisers, examiners and whar- .

fingers in Sind. 166-167. o

{
{
1
{
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QUESTIONS AND ANSWERS—contd.

5.»' SHAHANIL ME.A.S. C.—contd.
F Question 7e grant of houserent at Kavachi to Imperial Customs Ser-
» vice, Karachi. 166.
‘ Question 7e grant of Karachi Local Allowance to clerical establishments
‘ in Sind. 165-166.
E Question re house-rent of Customs Service, Karachi. 167.
Question 7e¢ Income-tax establishment in Sind. 180.
3 Question 7¢ Income-tax staff, Bombay. 167.
¢ Question 7e Income-tax staff, Sind. 167. :
i Question 7e Intermediate Science classes in Lady Hardinge Medical
E College. 164.
Question re ‘Intermediate Science in Lady Hardinge Medical College.
164.
i Question 7¢ Karachi Customs Scheme. 164,
: Question re Lady Hardinge Medical College for Women, Delhi. 162.
‘1 Question re¢ M. B. classes, etc., in Lady Hardinge Medical College.
163. =

Question 7e pay ef Mr. Talati, Hyderabad. 167-168,
Question 7e rent allowance, Karachi, granted to Telegraph and Rail-
way Departments. 167. :
e - Question 7e revision of salaries in Customs Department. 165,
> 3 Question re revision of salaries of establishments in Sind. 165
V Question re revision schemes of Income-tax staff. 167 :
¥ Question 7e students in Lady Hardinge Medical College, Delhi. 162.-
h 163.
< Question re treatment of political prisoners. 180.
_‘ SINHA, AMBICA PRASAD—
k Question re orders on Railway workshops for the public. 76.

SINHA, BEOHAR RAGHUBIR—
Question re abolition of reserved accommodation for Europeans on
Railways. 90.

F = - Question r¢ amounts received for

* zemindars and the public. 89,
Question 7e appointment of an Indian Home Member. 408.

b Question re exemption from Arms Act. 87.

’E Question 7¢ exemption from personal appearance in Civil Courts. 89.

4 Question re exemption from personal appearance in Civil Courts. 408.
- Question 7¢ land revenue system in different provinces. 89.

Question e percentage of land revenue assessment in different pro-
’L vinces. 89, X

public purposes from landholders,

Question re.i)rocgdureadopted in selecting members for Committees
and Commissions. 88,

Question r¢ publication of a memorandum of resolutions passed by the

Indian legislatures and action taken thereon by Government, 121,

Question 7e vealisation of Abvab in Central Provinces over, and above
the langd revenue. 88-89.

. Quest?on re redqgtion in military expenditure. 121, °
Question 7e system of licensed Muktiars to. practise in Courts. 408-409,

E®
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QUESTIONS AND ANSWERS—contd. )
SINHA, LUCHMI PRASAD, Rar BAHADUR— Z “
|

|

Question re abolition of Divisional Commissionerships. 51.

Question 7e¢ accident at Tahsil Dewariya. on the Bengal and North-
Western Railway. 60-61.

Question re grant of bonus after strike on East Indian Railway. 53. i

Question ze inadequate water supply at Sahebpore Kamal and Mansi
Railway stations. 59-60. §

Question 7¢ inconvenience of passengers at the Sahebpore Kamal, Mansi
and Khagaria Railway stations due to inadequate shelter. 60. \

Question re occupation of waiting rooms of East Indian Railway by £
troops during strike. 52. 3 ¥

Question re political offenders. 52.

Question re provision of cushions in intermediate class on East Indian ,..h;
Railway. 53. -
Question re¢ Pusa Agricultural Institute. 53. - i

Question re separation of Judicial and Executive functions. 51.

SOHAN TLAL, Rat BarApur BAKSHI— e T '

Question re¢ action by Mr. Mohd. Azim agamst Dr. Kartar Si?:gil,
Dera Ismail Khan. 43.

Question 7¢ action of Mr. Mohd. Azim against Dr. Kartar Singh (altera-
tion in indent). 43. -
Question 7e charges against Dr. Kavtar Singh, Sub-Assista

Dera Ismail Khan. 42-43. : B
Question re charges against Dr. Kartar Singh, S
Dera Ismail Whan. 42.
Question re consumption of sleepers on Indian Railways. 409.

Assistant Surgeon,

Question 7¢ cost of Indian (treated) sleepers. 410. ‘

Question ¢ disabilities of Indians in colonies. 43-44. |

Question re¢ durability and price of Australian sleepers. 409-410. X

Question re durability and comparative cost of Indian deodar sleepers. ‘
410.

Question »e life of imported as compared with Indian sleepers for
Railways. 409. i

Question re mill grinding and food grain purchasing conftracts. 257. 4

Question re orders secured for the supply of sleepers by Canadxan and z
foreign firms. 411.

Question re punishment of Dr. Kartar Singh, Sub-Assistant Surgeon. ?

42

Question re reconsideration of Dr. Kartar Singh’s case, Dera Tsmail . )’!
Khan. 43. 2 :

Question re refusal to hear witnesses called by Dr. Kartar Singh. 43.

-Question re requirements of sleepers on Railways. 410:

Quesfion re resignation of Mr. Mohd. Azim on account of non-co-
operation. 43.

Questiongzre sufficiency of sleepers from Indian forests &for railways.
410.

Question re treatment of Indians in South Africa®(Durban). 93.
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QUESTIONS AND ANSWERS—concld.

3 SRINIVASA RAO, Rio Bampur P. V.— : .
gt Question re concession rates granted by Railways to industrial under-
. takings¥in India. 272.
Question 7¢-discretion of local Governments in regard to grant of
leave to officers attaining 55 years of age. 851-853.
} Question r¢ effect of impot duty on motor cars, ete. 273. :
‘ Question r¢ intermediate class accommodation on the M. S. M. Rail-

' . way. 278. : s : ;
f Question 7¢ intermediate class accommodation in certain Railways.
273.

Question 7¢ prohibition of railway employees from approaching mem-
5 ' bers of the Indian Legislature for ventilation of grievances. 273.

SUBRAMANYAM, Rao Bamapur €. S.—
3 Question re book value of the Imperial buildings of the Government
of India in Simla. 407. .
Question »e comparative cost of Government and private prinfing
presses. 48.
Question re Government wersus private printing presses. 48-49,
Question 7¢ manufacture of stamp paper and stamps in India. 47-48.
ég& 1 resolutions: passed in Assembly. 44-47.

h

. "WAJIHUDDIN, Haji— :

? Question re action of the Cantonment Magistrate, Ambala, in regard

to freedom of speech. 189-190.

Question re alleged extortion of bribe by a subordinate of Ambala Can-
tonment. 189.

Question 7¢ “ Cantonment Corruption Enquiry Committee,” Ambala.
188-189.

Question re expulsions from Cantonments. 190,

Question re Hydro-Electric scheme in Meerut Cantonment. 190.

o Question re old mosques in Raisina. 188,

Question 7e removal of Rai Sahib Lala Panna Lal from Ambala Can-

- tonment Committee. 189. .

Question 7e removal of two experienced members from the Ambala
Cantonment Committee. 187-188.

WEBB, Siz MONTAGU g POMEROY—

: = Question re arrangements to mees the current year’s deficit. 92.
Qﬁ“e,stiiqn re article in the “ Hindu”’ entitled stores scandal by Mr. St.

- Nihan Singh. 120, 3

YAMIN KHAN, Mg, Mumsmap—

Question re, abolition of the Railway Booking office at Meerut City.
148.

Question re deaths of 6ﬁce1‘s and men in Afghan War. 148,

Question 7e intermediate class accommodation for ladies oa the Kalka
Simla sRailway. 102.

Question re regiments employed in Afghan War. 1487
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R ¥ = 3 :
RADIO COMMUNICATIONS— |
Question 7¢ —— between India and the British Empire. = 40-41. £

RAID—

Question 7¢ — on Sheru Kohna. 26. : 2 }
RAILWAY(8)—

Question 7¢ Assam Bengal ——. 168.

Quesbion re Assam Bengal and Oudh and Rohilkhand —— (cost™of
superior staff). 168-169.

Question re Assistant Foreman in the East Indian and other ——. 174,

Question 7e¢ capital expenditure on —— in India. 574. 4

Question 7e capital outlay on —— since 1914. 575,

Question re carriage of revenue stores on —. 31. 2 = /B

Question re¢ Central Provinces Productive oo — ‘

Question 7e classification of domiciled Europeans as Indians on —.
178-179.

Question re compensation paid by — for loss of goods. 412.

Question re concessions for tea garden coolies on Assam Bengal ——. e
169-170. -

Question 7e construction of new in the United Provinces. 110-111.
Question 7re¢ construction of productive 575.

Question 7¢ consumption of sleepers on Indian
Question re differential rates for carriage of coal on
Question r¢ differentiation in matters of' pay, promi y

Indians and Non-Indians employed on 105.
Question 7e differentiation between Europeans and Indians on —.

172. |

Question re dismantlement of Sara Santahar —. 32. ‘
Question re duties of —— drivers and guards. 578.
Question re education, training and selection of Indians for —. 34,
Question 7e¢ express trains on the Great Indian Peninsula —. 184.
Question 7e expenditure in connection with construction or purchase

of . - 274,

Question re financial assistance to —. 74.
Question 7e list of persons to whom Provident Fund is due from —.

583.

Question 7¢ Mackay Committee’s report on —.  574. ;

Question 7e new rules for recruitment of officers in State —. 178.

Question 7e passenger traffic on Indian ——, since increase of fares, /

* 258,

Question e pay and grade of guards on North Western —. 154,

Question 7e¢ postponement of revenue renewals on —. 691-692.

Question re Provident Fund on ——. 582 x g 2

Question 7e provision of inter class accommodation on certain —— . 273

Question re purchased by the State at preminm. 573-574. .

‘Question ¢e rates of salaries for Anglo-Indian and Indian Mechanics
in — 172-173. =

Question re requirements of sleepers on —— in India. 410.

409.
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+~RAILWAY(S)—contd.
Questipn re salary in the Carriage and Wagon Department of the East
Indian — . 173-174.

~Question 7¢ scrutiny of expenditure on —— by Inchcape Committee
161.
= Question 7¢ second class passengers on Assam Bengal — travelling in

‘ first class. 180-181.
Question r¢ staff and duties of Agent, Assam Bengal 169.

4 Qu(‘s( ion 7e statistics of — traffic in passengel and gonds showing loss
in working. 574.

Question 7¢ —— superior traffic establishment. 575.

Question re strikes on East Indian —  170-171.

Question re technical examination in the Carriage and Wagon Depart-
ment in the East Indian —. 173.

Question re third class waiting halls on different —— . 185,

Question e transfer of State —— to Companies. 143.

Question re want of inter class accommodation in Great Indmn Penmsula

183-184. 3

Question 7e working at a loss. 119.

RAILWAY ACCIDENT—

Questiqg\f 2¢ compensation due to — at Amraha.. 185-186.

UNTS SYSTEM—

" : Question 7¢ —— . 263.
r RATLWAY ACT—
- Question 7¢ revision of 33.
? Resolution 2¢ revision of the —— Act of 1890. 203-207.
RAILWAY, AGRA DELHI (CHORD)— :
Question re — (allocation of charges). 265.
RAILWAY ANNUITIES—
9 Question 7¢ — and sinking funds. 66-72.
3 RAILWAY AUDITORS—
r_ Question 7¢ duties of — in regard to renewal programme and financial
. e ‘accounts. 32.
RAILWAY BOARD—
Question 7¢ constitution of the — . 106.
- RATLWAY BOOKING OFFICE—
R Question re abolition of the —— at Meerut City. 148.
RA]LWAYS (BRANCH)—
Question ze the transfer of the working of certain — . 74,
""L RATLWAY BRIDGE (MUTHRA)— 5
Question e tolls on the — . 111. A
-y RAILWAY «CARRIAGES—
: 6 - Question re fans in——. 24.
4 ~ Question se provision of-1st, 2nd and 3rd class—i.u quinguennial
!' Dprogramme. 27.
e Question” re reserved — for inter and 3rd class Emopea.n and Anglo-

Indian pasSengers. 269.
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~ RAILWAY COACHES—
Question re shortage of —— between 1905 and 1915, 32.33.
RAILWAY COACHING STOCK— 2
Question 7e — . 64,
RAILWAY CODES—
Question re State — . 28,

RAILWAY COMMITTEE—

Question re ’s report. 576-577

RAILWAY COMPARTMENT—
Question r¢ reserving of seats in a — from Jullundur to Kalka on
8th May, 1922. 25.
RAILWAY CONCESSIONS— -
Question re¢ Postal and —— . 74,
Question re —— to traffic from Persia, 74.
RAILWAY, DACCA-ARICHA—
Question re — . 277,

RAILWAY DEPARTMENT— -
Question r¢ re-organisation of the —— . 664.
RAILWAY EARNINGS—
i Question 7¢ —— after increase of fares and flelghts 118.
RAILWAY EMPLOYEES— "
Question 7¢ education of <children of — . 142

Question 7¢ grievances of Indian 113.

Question »¢ prohibition of from approaching members of Legisla-
ture for ventilating their grievances. 273.

Question 7¢ living on Railway premises. 65.

RAILWAY EXPENDITURE—
Question r¢ nature and origin of ‘“credits for Government supervision ”
in 35.

RATLWAY FARES—

Question e 577.
Question re effect of enhancement of postage rates and — on the
Revenues. 356-357. %
Question re increase in — . 249,
Question re results of the rise in the — . 92. ’ f
i RAILWAY GUARD—
Question 7¢ complaint by Mr. Sahney against a —— of forcible eviction
23. . - :
RAILWAY INCOME—
Question re statement of —— and earnings. 411 =
RAILWAY LINES (BRANCH)— < -
Question 7e loan to State-managed — . 103.

Question re working of the — owned by prlvate concerns. 103.
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. RATLWAY MATL SERVICE—
Questiop 7¢ extension of — to Bundel-Barharwa Section of the East
Indian Railway. 849.

RATLWAY MANAGEMENT—

Question re State — versus Company management of Railways. 44.
RAILWAY MATERTALS—

Question re accounting of —— for war purposes. 265.

Question 7¢ purchase of — in England. 354.

Question z¢ value of —. 3855,

RAILWAY PASSENGERS—
Questlon re complaints of inconvenient 1aﬂway train timings by —-
in Sindh. 738.
Resolution re travelling facilities for third class — . 207-233.
RAILWAY POLICE— -

Question re contribution received from Provinces and Raﬂways towards

maintenance of — . 86-87.
RAILWAY POLICE COMMITTEE—
Question e recommendations of the — . 175.
__ques ommenﬂs.tions of the — in regard to thefts. 186.

RAILWAY PROJECTS—

Question 7¢ new — . 660-661.

RAILWAY RATES—
Question 7¢ maxima and minima
Question 7¢ special

RAILWAY RECEIPTS—

Question 7e in connection with expenditure on renewals. 32.

RAILWAY REFRESHMENT ROOMS—

and fares. 31.
for industrial undertaking in India.

19
=
%)

Question 7¢ —— for Indians at stations. 120.
RAILWAY RENEWAL PROGRAMMES—

Question 7r¢ — . 264.
RAILWAY RESERVE—

Question 7¢ raid on — owing to exchange troubles. 264.
RAILWAYS, RESERVED ACCOMMODATION—

Question r¢ —— for Europeans. 276.

Question 7¢ —— on through service trains by passengers from an inter-

mediate station. 24-25.
RAILWAY REVENUE—

Question 7e effect on —— by increase of passenger fares. 348.
_ RAILWAY SERVANTS—
Question 76 —— approaching members of Legislatures. 157. .

Question re eligibility for election of a — for the Legislative Assembly
by a general constituency. 347,
Question re —% and Members of Legislatures. 58-59.
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RATLWAY SERVIGES —
Question 7¢ Indianisation of — . 93.99

Question 7e training class for — . 13;‘;. “ N
RAILWAY SIDINGS— ”
Question re outlay and profits on private and assisted — . i04.
RAILWAY SINKING FUNDS—
Question 7¢e — . 6. : S
RAILWAY STAFF— > & R
Question re quarters for — . 186, e i
RATLWAY STATIONS— 3
Question re supply of drinking water at—— by Sewa Samiti people »
274-275. : L
Question 7re inadequate water-supply at Sahebpore Kamal and Mansi
09 B0
Question e inconvenience of passengers at the Sahebpore Kamal, Mansi &
and Khagaria — due to inadequate shelter for passengers. 60,

Question 7e train connections at

RAILWAY STATISTICS—

in the Central Provinces. 185.

Question e — . 64.
Question 7e —— . 65-66.
RAILWAY STOCK ARREARS— é

Question e statement of —— .
RATLWAY STRIKE—

Question 7¢ the period of — . -
RAILWAY TRAIN—

Question re classification of — . 277,
RATLWAY WAGONS—
Question 7e supply of —— particularly for coal traffic. 85.
RAILWAY WARRANTS— 5 = -
Question re issue of —— to members of the Legislature. 249. = -
RAILWAY WORKING— .
Question re statistics of — . 62.
RAILWAY WORKSHOPS— :
Question 7e Indian apprentices in . 174,
Question 7¢ orders on — for the public. 76.

RAMAYYA PANTULU, Mr. J.— |
Motion to refer the Land Acquisition (Amendment) Bill to a Select §
Committee. 413. o
RAMJI, Mz. MANMOHANDAS—
See Questions and Answers.

RANGACHARIAR, Rio Bamapur T.— =

7

Discussion on the prospects of a November Session of the Legislative T

Assembly. 693, 694. . i : ’
Motion £& adjournment by —— to discuss the proposal for resorting to &4

legislation by emergency powers reserved to Govgrnor General under
section 67-B of the (fovernment of India Act. 858, 859, 860, 861, 862
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HUANGACHARIAR, Rao Bamapur T.—contd,

[ Motion to consider the Code of Criminal Procedure (Amendment) Bill

Ex i as passed by the Council of State. 652-683.

" Mption to consider the report of the Select Committee on the Police

.~ (Incitement to Disaffection) Bill. 616-17, 621-23, 631, 632, 633, 634,
648, 644, 652, 653-54, 655. T

Motion for the election and nomination of members for the Standing

Committees to be attached to various Departments of the Govern-

o ment of India. 485-86.
‘ Motion to reduce the demands for supplementary grants under head
5 ‘‘ General Administration.” 910, !

Motion to reduce the demands for supplementary grants under head

-~ “Ports and Pilotage.” 913.
Motion to reduce the grant under head “ New Delhi Committee.” 936,
941. @
" Motion to refer the Code of Civil Procedure (Amendment) Bill to a
Select Committee. 417, 423.
Motion to refer the Civil Marriage (Amendment) Bill to a Select Com
mittee. 425.
Resolution 7¢ Emigration for the purpose of unskilled work to Malaya.
377. el P e
: i jervice Debate in the
- e’ !
o 286, 31 ),

* Resolution 7¢' Provincial contributions to the Central Exchequer. 511-16
Resolution 7e revision of the Railway Act of 1890. 205, 206, 207.
S— Resolution ¢ separate establishment for Legislative Assembly. 790, 791
? Resolution 7 travelling facilities for third class passengers. 926-97.
Resolution ze weekly rest day in Commercial Establishments. 269,
See Questions and Answers.

RATE(S)— 4
? Question, 7¢e — on strategic railways. 30.
e RATES AND FARES— G
Question re¢ railway —— (maxima and minima). 31.
RATIONS— t E
Question re abolition of free —— to Indian soldiers. 851.

e RECRUITMENT OF INDIANS— .= = ¢ =i
“Question re — for the All-India Services (O'Donnell Circular). 956.

. RECRUITMENT OF SHAMEN—

Question 7e system of 924,
REDDI GARU, M. K= ;
Fz, Motion to introduce the Tlegitimate Scns’ Rights Bill. 459-62.
~ Motion to nominate members for the Joint Commiiftee on the Indian
. Mines Bill. 866. : £
Motion to aresent 2 petition signed by the voters of Madras % Provincial
contributions,, 501. s

Sec Questions and Answers.
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2 REDUCTION IN DEMANDS FOR GRANTS—

Queitlion re adjustments consequent on —— made by Legisiative Assem-
y. 106.

REFRESHMENT ROOMS—
Question ¢ provision of Indian — at Railway stations. 120,

REMOYAL AND WAREHOUSING OF FURNITURE— 3
| Question re expenditure incurred annually in connection with — at
‘ Delhi, 849, e
i

RENT ALLOWANCE—

: Question 7e , Karachi. 167.
i Statement laid on the table r¢ —— for members of the Railway and Tele-
é graph Departments at Karachi, 847.

: ® REPARATIONS—

Question 7e share of German — for Indian seamen. 851, »

REPARATIONS (GERMAN)— -

Question ¢ share of —— money for- dependants of Indian merchant
seamen. 856. y iic e T
Question 7re

money for Indian seamen.” 923.

RESEARCH INSTITUTE (MEDICAL)— \ﬁ
Resolution »¢ establishment of an Imperial — . 821-826. F

RESEARCH INSTITUTE (TANNERY)—
Question re establishment of —. 82.

RESERVED ACCOMMODATION—
Question 7e abolition of —— for Europeans on Railways. 90,
RESOLUTION(S)—
Announcement of the date for discussion of the —— re Supreme Court
794.
Question 7¢ number of — passed by the Legislative Assembly and the
Council of State. 107.
Question 7¢ publication of a memoranda of — passed by the Indian
Legislature and action taken thereon by Government. 121.
Question 7¢ —— on Indian Autonomy. 191.
Question r¢e —— passed by the Legislative Assembly. 44-47.
Remarks by the President as to selection of a particular amendment
to a Resolution from amongst several similar amendments. 286.
re amendment of rules for election and nomination of members. o
196-20. e
—— re Committee on Electoral Rules. 488-499.
— 7¢ employment of young persons as trimmers and stokers and of

young children at sea. 376-377. 5 ; - EF
e establishment of an Imperial Medical Research Institute. 821- :),
826.
— e hours of work in inland navigation. 872-875. 2 f
— re Moplah Train tragedy and disturbances. 745-772. &

e Premier’s speech on the Indian Civil Serfice Debate in House

of Commons. 279-344. ¥
-~ 3 2
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RESOLU TION(S)——( ontd.

Rema.lks e Provmcml contubutlons to the Central Exchequer. 505-506.
orest Service. 878-405.
, pulses and oil-seeds. 233-248.
—— re revision of the Railway Act of 1890. 203-207. 2
r¢ separate establishment for duties connected with Legislative
Assembly. 772-794.
re Supreme Court for British India. 826-846,

3 re travelling facilities for third class passengers. 207-233.
—-7¢ votes of the Landholders’ Constituencies. 196-202,
3 . —— re weekly rest day in Commercial establishments. 361.
- > Ruling as to the order in which amendments to a are to be disposed
of. 554.
Ruling by the President that must be moved as it stands on the
s paper. 506.

RESTAURANT CARS—
Question 7¢ —— eontaining Indian refreshments. 120,

RETRENCHMENT—
Question re pr ehmma.ly-—scheme dra.wn up by Guvelmnent of India.
o N!ﬂé@""

g - RETRENCHMENT (PROVINCIAL)—
- Question 7¢ proposals for —— ., 109,
S RETRENCHMENT COMMITTEE—
Motion to reduce the grant under head ¢ Expenditure on —.” 925-
927. ?

Question re personnel of ——. 5657,
Question re date of visit of — . 155,

RETURN TICKETS—
Question 7¢e — . 149,

REVENUE—
Question 7¢ additional
postage. 104.

REVENUE RENEWALS—

Question re postponement of — on Railways. 691-92.
REVENUE STORES—

‘Question re carriage of — . 31.

RHODES, Mr. €. W.—
Resolut\on 7¢: Premier’s speech on the Indian Civil Service Debate in
the House of Commons. 324-28.

.
k' & ROHILKUND AND KUMAON RAILWAY—

derived from increased taxation, tariff and

N Question 7e fencing of — . 412.
Question e provision of lights on —— trains. 419. ~
3 ROLLING STOCK- * A

Questicn re , ete., requisitioned by Military, 142,
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ROYAL AIR FORCE— ~
Question re number of commissions granted in —— . 412-13. . e
ROYAL ARMY MEDICAL CORPS— S
Question 7¢ number of——.-and Indian Medical Service Officers on
administrative and executive duties. 99,
ROYAL PROCLAMATION— e s
Question 7¢ —— and prosecution for religious beliefs. 179,
RULING— O —
——as to inadmissibility of an amendment to a resolution intended to 2
modify an Act of Parliament. 286, :
——as to the order in which amendments to a resolution are to be f
moved. 554. ¥
—— that motion moved and withdrawn by leave of Assembly cannot be
repeated. 895. ==
—— that motion by private members to increase saving proposed by
Finance Member on a sum previously voted is not in order. 906. L
—— that the matter which is under the adjudication of the Law Courts
cannot be made the subject of a discussion under motion for adjourn- - -
ment. 360. $ T
— that no pamphlet of any kind which is not strictly and officiaily
connected with the business: of the Assembly should be placed on "
the tables of the members in the Assembly Chamber. 505. 3

—— that Resolutions must be moved as it stands on the
See President. 2

S
SADAR BAZAR CONTROVERSY (AMBALA)—
Question 7e article in the ¢ Cantonment Advocate ” entitled ¢ Sadar ]
Bazar Controversy at Ambala.” 122. : \}
SAHNEY, Mr. BODERAJ— $ ; ;
Question e complaint by — in “‘ Leader ”’ against a railway guard of
forcible' eviction. 23.
SAKLATVATLA, Mr. NOWROJI BAPUJI— 5 -

Oath of Office. 1. : :
Resolution 7¢ weekly rest day in commercial establishments. 368.

SALARIES— :
Question 7e of European and Indian employees on East Indi: )
way. .25-26. E 257 : "
Question 7¢ — of Governor General, Governors a}]d other High ‘
officials. 154-55. i ’ ™
Question re rates of — for Anglo-Indian and ‘Indian mechaies  on =
Railways. 172-73. oy >
Questisn 7¢ revision of —in Customs Departmént. 165. 2
SALUTING OF BRITISH OFFICERS—' ot < % : :
Question 7¢ ——1. 146-47. E : milEes

. = -
! -
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[ SANDHURST CADETSHIPS— £
L\? *Question re 83.
Quostaon re abolition of the posts of Deputy ——. 573.-

r SANITARY: GOMMISSIONERS—
}

. PRU, Hon’sLe Dr. T. B.—
= Motion to circulate the Court Fees (Amendment) Bill for opinion.

478-79,

L : Motion to consider the Report of the Select Committee on the Police
(Incitement to Disaffection) Bill. 601-607, 637-38.

Motion to introduce the Supreme Court of British India Bill. 713-715,

| 7 718-720.
{s “ Motion to refer the Adoption (Registration) Bill to a Select Committee
439-40.

Resolution 7¢ separate establishment for Leglslatlve Assembly. 786-793.

P Resolution re votes of Landholders’ constituencies. 200-201, 202.
P SARA SANTAHAR RAILWAY— :
‘ Question r¢ dismantlement of the — . 32,
.

| . SARFARAZ HUSSAIN KHAN KuAN BAHADUR—
i Resolution ze 745-751, 768
e chequer 553-54.

See Questlons and Answers.

SARMA, Honx’Bre Mr. B. N.—
Motion to refer the Land Acquisition (Amendment) Bill to a Seiect
Committee. 413.
Resolution ze recruitment to the Indian Forest Service. 292-97.

SARVADHIKARY, Siz D. P.— - 3

(londuct of Business of the Legmlatlve Assembly. 687-88.

Discussion as to the prospects of a November Session of the Legislative
‘V:f Assembly. 692-93.

Discussion as to time and place of future sittings of L:he Legmlatwe
Assembly. 865.

Motion for adjournment to discuss the proposal for resorting to legisla.-
tion by emergency powers reserved to Governor (eneral under
section 67-B of the Government of India Act. 861-63.

Motion to circulate the Court Fees (Amendment) Bill for opinion. 477.

~ Motion to consider the Code of Criminal Procedure (Amendment) Bill,

i assed by the Council of State. 681-82.

i msider the Report of the ‘Select Committee on the Police

to Disaffection) Bill. 617, 625-26, 627, 630, 642-43, 654-55.

Motmn to reduce the demands for supplementary grants under Customs.
897-99.

Motion to reduce the demands for supplementary grants under heali
‘“ General Administration.” 911.

Motion to reduce the grant under head ‘ Expenditure on Re&renc}:ment
Commithee.” 932-33.

Motion to reduce the grant under head ““ New Delhi Comtittee.”” 939-40.

-
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Resolution re Premier’s speech on the Indian Civil Service debate in
the House of Commons. 319-24, 326. e

Resolution re¢ recruitment to the Indian Forest Service. 386- 88 %1;

Resolution re separate establishment for Legislative Assembly. 779 81,

Resolution 7¢ weekly rest day in commercial establishments. 367-68.

Statement as to the position of the Indian States. (Protection againsc
Disaffection) Bill. 925.

See Questions and Answers.

SAXBY AND FARMER—
Question 7e Contract by railway authorities for battery boxe;%ﬁx,w

921-22.

SCHOOLS, CHURCH MISSION AND OTHER AIDED—

X

Question re grants in 263.
SEAMEN— 3
Question 7e European and Lascars (allowances and accommoda- 2
tion). 156. :
SEAMEN (INDIAN)—
Question r¢ system of recruitment of —— . 924,

in the last war. 923

SEAMEN’S RECRUITMENT COMMITTEE—
Question r¢ recommendations of —-. 156,

SECOND CLASS ACCOMMODATION—
Question ¢ shortage of — . 149,

SECRETARIAT (IMPERIAL)—
Question 7e¢ number of Muslims, Hindus, Sikhs and Christians in the

Question 7e casualties amongst

R

e B R
Question ¢ proportion of Muslims, Hindus, Europeans and Anglo-Indians
in 347,
Question 7¢ reduction of ministerial staff in — . 575.
Question r¢ statement of the ministerial staff of the —. 577-78. 2

SELECT COMMITTEE—

Motion by Mr. K. B. L. Agnihotri to refer the Indian Penal Code
(Amendment) Bill (amendment of sections 362 and 366) to a——
869.

Motion for leave to refer the Criminal Tribes (Amendment) Bill to— .
134.

Motion to present the Report of the—— on the Criminal Tribes (Amend-
ment) Bill, (amendment of sections 362 and 366). 889. > w‘

Motion to present the Report of the —— on the Criminal Tribes (Am e
ment) Bill. 745.

Motion to present the Report of the — on the Pohce (Incltement to =
Disaffection) Bill. 130.

Motion to refer the Adoption (Registration) Bill to a—— . 439-445.

Motion to refer the Civil Marriage (Amendment) Bill to a —. 425-38.

Motion *o refer the Code of Civil Procedure (Amendment) Bill to a —
721. -

A
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uMotion to refer the Inffisn Pens Twads | Ammm\mma—‘
v 314-5..

= ) mmx— 413,
o take into considerstion the Reg iie—ym ﬂm'Crinsmf

Tn'bes (Amendment) B2 1=
SERVICES—
Question re st

Motmn to increase the savings under head
allowed by President). 900-901.
tion to reduce the demands for supplementary grants und

= T;ies on In;nm (&=
er head -
”Bﬁﬁrﬁne Court for Brmsh India.

ﬁ-agedy a.nd disturbances. 759-60. S

uﬁon 7¢ recruitment to the Indian Forest Service. 403-404.

ﬁesoluﬁou re separate establishment for Legislative Assembly. =%
& .Sce Questions and Answers,

hestion e mﬁictiog of maximum punishment on— of Delhi. T
SHERU KOHNA— 22 £
Question re raid on — . 26, = il e
irrigation sources in 270, <
ion of salaries of establishments in —. 165
163; e
CA PRASAD— o
et .
-
~
. -
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SINHA, BEOHAR RAGHUBIR—
See Questions and Answers.

SINHA, Rar Bamapur LUCHMI PRASAD—

See Questions and Answers. \
SLEEPERS— e

Question 7¢ consumption of — on Indian Railways. 409. ‘f

Question e orders secured fcu the supply of — by Canadian and

foreign firms. 411.
Question 7e¢ requirements of on 1'111“'av§ n In
Question 7e sufficiency of from Indian for Lstq fm r-u]\vay y(‘qmw
ments’ in India. 410. |

SLEEPERS, AUSTRALIAN—

Question re durability and price of —— . 409:410, r
SLEEPERS (DEODAR)~

Question »¢ durability and comparative cost. of Ind)"m —— SO

SLEEPERS, INDIAN— e
Question 7¢ cost of tleated~— 410.

SLEEPERS (IMPORTED)—

_Question re life of as compared with Indnn‘for mllw’t\s 40y

SLOCOCK, Mr. F. 8. A—
- Oath of office. 1.

to a Selecfﬁ!r
!

Motion to refer the Indian Penal Code
Committee. 874-77. .
Resolution 7¢ provincial Contnbutmns to the Central Exchegaer, 50;-
11, 554-56. .
Resolution 7e votes of Landholders’ Constituencies. 200. 9
See Questions and Answers. <)

‘SOUTH AFRICA— : ;
Question re treatment of Indians in South AﬁW ;

SRINIVASA RAO, Rao Bamapur P. Vi—

See Questions and Answers.

STAFF SELECTION BOARD— 5
Question re alleged leakage of examination papers 161-62. M Aii
v #0-41.

\

Question 7¢ candidates passed by —— but not provided f '
Question 7e examination of 1,500 candidates by the 140, g
Question 7¢ amounts spent and realised by the —=" 576. o™ ]
‘Question re preferential treatment by — ofcandidates with Perso‘ﬂﬂ" J
War Services. 744. i
‘Question re proportion of Muslims appointed by — to Suucta.uat. i
offices. 348. ; i
‘Question re numbers of passed candidates and vacancies on listsof —
660. ~
Question re statistics 1e1atmg to candidates dealt WJth by—. 66
‘Question re workmg of ——= 161, 4\

= : : : s :7\
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STAMPS<

Motlogyﬁ)’?educe the demands for supplementary grants under head —

901
ﬁ,,»-Questlon re cost of using additional — and cost of overprinting. 150.
Question r¢ manufacture of — in India and of tenders called for. 152.
Question re¢ manufacture of stamp paper and —— in India. 47-48
© STANDING COMMITTEE(S)—
e Announcement  of the result of elections for —— (Departments of
- Revenue and Agriculture and Education and Health). 745
Election of Panels for — (Commerce and Industries, Home and Edu-
o cation and Health and Revenue and Agriculture). 708-710.
# Motion for the election and nomination of members for — to advise
on subjects relating t6 Departments of the Government of India,
481-88.
= ~.Motion adopted. 488.
Motion for the election of —. 686,

Question r¢ communal representation on —, 749,
Question 7¢ Resolution relating to — . 59,

STATE RATLWAY MANAGEMENT—

STATE RAILWAYS—
Question 7¢e —— Codes. 28.

Question 7e mile 28.

STATEMENT (LAID ON THE T/ 'ABLE)—

| Lowest tenders for stores to be purchased by the High Commisgioner
for India. 12-21.

Rent allowances of Railway and Telegraph Departments at Karachi.
847-848.

STATION MASTERS—
~ Question 7e services of —— Kalka and Slm.la, 347,

STATISTICS—

Question re —— of post cards, money orders, ete. 257.

Question re —— of Railway working. 62. G
STORES PURCHASE COMMITTEE— ; .

estion re recommendations of ——. 83,

“ STORES SCANDAT, 7—
Question re article in the  Hindu’ entitled —— by Mr. St. Nihal
P Singh. 120.

| RTRATEGIC RAILWAYS—

Question r¢ Tates on — . 30.
STRIKE—
" Question Te=—at Jhaja. 171. .
Question 7 —— at Tundla. 171.
. Question ye Mr. #ndrews’ article on East Indian Railway. 17L. ;
‘Question 7e — on East Indian Railway. 170-171. =

N i - 5
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SUBRAHMANYAM, R. B, C. S— - ]

Motion to consider the Code of Criminal Procedure (Amendmeiit) Bili, T
as passed by the Council of State. 684-85.

Motion to refer the Adoption (Registration) Bill to a Select Committee
440-43.

Motion to refer the Code of Civil Procedure (Amendment) Bill to ™
Select Committee. 728-29.

Motion to refer the Indian Penal 'Oﬁ‘de/(&ngq/dmeut) Bill to a Selecn-x
Committee. 883-84. R e ———.

Resolution re the Premier’s speech on the Indian Ciyil Seryice debatz |

in the House of Commons. 287-90. 4
Resolution 7e recruitment of the Indian Forest Service. 397-401 g
Resolution 7e separate establishment for the Legislative Assembly. 772- |-

78, 792-94. i = ;
See Questions and Answers. & ]

SUKKUR BARRAGE— — :
Question re — . 272, 657-58. :
SUPERIOR POSTS— - BPICRRE A
Question re — held by Indxans ‘and non-Indians and Indmms"ﬁm of
the Services. 110. ':
SUPPLEMENTARY GRANTS— ; :
Discussion on the demands for — and mohons for reductions. 882

918, 925-954.
General discussion on demands for

SUPPLY AND TRANSPORT—

Question re cash payments to establishment of —— . 148.
SUPPLY OF PAPER TO PRESSES— . "
Question re unnecessary distribution and —— through the bmtmnerv 1
Office. 741.

SUPREME COURT—
Announcement of date for discussion of the
Resolution re —— for British India. 826-46.
SUPREME COURT OF BRITISH INDIA BILL—
Motion to introduce the — . 712-20.

Ruled out of order. 720. ! ’y’/' r

SURPLUS ARMY OFFICERS— - F
Question re retirement of —. 182. / ’ ‘
SUTLEJ VALLEY SCHEME— . e '_
Question re — . 102, 269. y !
SWAMI SATYADEO— 4

Question re passport for foreign countries and app]n,ahons made byﬁ— J

181. i g )J

i |
esolution re —— .. 794, ‘?

T = = i 2 5
TALATI, Mg.— A g o
Questlon re pay of — Hyderabad. 167-168.

|
h
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! TAX ON MOTOR OARS, CYCLES, BICYCLES, ETC.— =
Question revenue derived from increased — and statistics of im- =

tion —.  571-573.

\1 oL
f 662.
P TAXES AND RAILWAY FREIGHTS— -
a 3 . . : 7
| Question 7e increase. in——in India and decrease in Kuropean

= 4 countries —, 107
TECHNICAL SCHOLARSHIPB—
Question re esta.bhshmant of — abroad. 82-83.

| TELEGRAPH OHECK OFFICE—

,’“ Question re classification of the posts of the —. 856 857.
o b Question re counting of past service of the men in the—. 857,
j, Question re revision of the —. 857.
LIELEGRAMS—
Question 7re Tudmn deferred —.- 354,
TELEPHONE COMPANIES—
Question 7¢ contracts with various — in India. 114-115.

f TI‘LEPHONE CORPORATION—

o Questlon re called for in England from forei
— THACKERSEY, Sin VITHALDAS D.—
- Speeches on death of —. 11-12.
| THEFTS—
Question re rﬁ:ﬁmﬁn&aﬁfﬁ"of the Railway Police Committee in regard
to —. 186,

| TIME-SCALE PAY—
Y% Question re rules governing —— and promotlons 104.
&~ TOLLINTON, Mr. H. P.— :

< Qath of office —. 1. 3 A

TRAIN'UUNNECTIONS—
Question re — at stations in the Central Provinces. 185.

“. TRAINING CLASSES— 3
- “Question re — for Railway Services. 185.
SPORT CHARGES—
= Question ¢ paid to military officers on medical certificate. 93.

LIL\\bPOR’l‘ATIO\ ABOLITION BILL— ;
_See ““ Abolition of Transportation Bill” and also “ Bill,””

TRAYELLING ALLOWANCES—
O

=

= stion 7¢ Tevision of the scale of — to. Members of (:he ‘Legislature.
e
,&’ Question 76 —— in the Punjab. 22, :

Question 7€ ——pay and status of officials. 22. -

Question re modification of the —— rules on suggestion by Mr,

)\ Kabraji. 741-742,

.

-

|
}’\ = 7 -~
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e

TRAVELLING FACILITIES—

tion: e —=— for : . S g § o

Que;:;"’ 31.6 for officials while travelling with family on’ sduty™ |

TRIMMERS AND STOKERS— \
Resolution re¢ employment -of young persons as —— and employment -

of young persons at sea. 376-377. ¥

TRA}SNSFE;RdOF SHIPS RESTRICTION (REPEALING) BILL— |

jee * Tndian Transfer of Ships Restriction (R ing ill dso |
L TIOTON GRE) Dill RSSO

TRUSTEES . (OFFICTAL) AND ADMINISTRATOR GENERAL’S AGTS ‘-

(AMENDMENT) BILL. e
See “ Official Trustees and Administrator General’s Acts (Amendment)
Bill ” and also ““ Bill.” §
G

TUNDLA— L
Question re strike at —. 171 l

TURKS— : |
Question 7e conflicts between —— and Greeks. 278. 2 {

Question re number of residents of the — employed under Central i
Government. 110. -
URINALS AND PRIVIES—

Question 7 — in third class carriages. 149.

U ¥
UNITED PROVINCES— }L
i

v
VAKILS— o oy
Question re High Court — as Chief Justice. _110,.-36,—;.-::5 ~
Question re —as Chief Justices. 147. !

VENKATAPATIRAJU, Mgr. B.— ST
Motion for adjournment on Guru ka Bagh affair. 859-360. ey
Motion for the election and nomination of Members for the Standing

Committees to be attached to various departments. 485, e
Motion to reduce the grant under the head * Expenditure on Retrench-
ment Committee. ”’ 933-934. 3
Motion to refer the Indian Mines Bill to a.(fl t Committee. 701-708:"
Resolution 7e Moplah train tragedy and disturbances. 757-769.

VIOEROY, H. E. Tar— : % i

Speech by — at the inauguration of the third session of the Legislative™
Assembly. 1-9. . g

VINCENT,~Hox'sie Sz W. H.— =

Announcement of the date for discussion of Regolution 7e Suppeﬁﬁr k
Court for British India. 794, ; G

LS 2 - 4
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sembly. 865.

Discussion on the prospects of a November session. 692, 694.

Motion for adjournment to discuss riots at ~Multan during = the
Muharram. 501, 503. °

Motion for adjournment to discuss the proposal of resorting to legisla-
tion by emergency powers veserved to Governor General under
section 67-B. of the Government of India Act. 858-863.

Motion for the election and nomination of ‘Members of the Standing

= . Committees to be attached to various departments. , 481-482, 486-488.
rg Motion for leave to introduce the Abolition of Transportation Bill by
3 804-806.

.' Motion for leave to introduce the Court Fees (Amendment) Bill by

= 4.,

.‘ Motion for leave to introduce the Indian Penal Code (Amendment)
} Bill by ——. 806-807.
t Motion for leave to infroduce the Indian States (Protection against

3 Disaffection) Bill b) ——. . 809-811. ;

: Motlon for leaye to_introd

o
¥ Geneml’s Acts (Am nt)

1 Motion for leave to introduce the Parsi Ma.rna,ge
{ 135. !
? Motion to: circulate the Court Fees (Amendment) Bill for opinion.
i 4

Motion to consider the Code of Oriminal Procedure (Amend ent) Bill,

as passed by the Council of State. 677-679, 680, 682 and 685-686.

e Motion to consider the Court Fees (Amendment) Bill by —. 474-477.
{ - Motion to pass the Bill by —. 480.
.. 4 Motion to consider the Indian Penal Code (Amendment) Bill by —. E
867-869, 870.
t‘m\ "M’éhenwtq consider the Official Trustees and Administrator General’s
| Acts zlmendment) Bill by ——. 480481
=) Motion to pass the Bill by —. 481.
Motion to consider the Parsi Marrlage and- Dlvowe Bill by —. 480.
g P\; Motion to pass the Bill by —. 480. :
tion to consider the Police (Incitement to Dls&ﬁectxon) Bill as
5 K«;&led by the Council of State by —. 872-874. -
8% | Motion to consider the Report of the Select Committee on the Police
‘ (Incitement to Disaffection) Bill by —. 586-590, 609-612, 613, 615-
626, 620, 631, 032, 634, 636, 638, 639, 642645, 647, 649-651, 655.
ﬂ—;\ Motion to ptwss the Bill by —. 669-670, 675-677.
. Motion to present the Report of the Select.Committee on the Criminal
.“ . Tribes (Amendmﬂnt) Bill by —. 745. -
ne | .. Motion to" pregent the Report of the Select Committee on the Police
(Incitement ® Disaffection) Bill by —. 130,
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VINCENT, Hox‘sie Sir W. H.—conéd.
Motion to reduce the Demands for Supplementary gmnts tinder head ;Ve
“ General Administration . 910. 1
Motion to refer the Civil anagv (Amendment) Bill to a Select Cﬁn\

. mittee. 427, %ﬂ

Motion to refer the Code of Civil Procedure. (Amendment) Bill (Vakas"
latnama) to a Select Committee 416-417, 422-23.

Motion to refer the Code of Civil Procedure (Amendmeut) Bill to a-
Select Committee. 722-723. & - g

Motion to refer the Criminal Tribes (Amendmenﬁ)":"ﬁ 1 to o SeloetsConi-
mittee. 134. |

-Motion to refer the Exclusion from Inheritance Bill to a Select @om- | .M
mlttee 447-48. ] f

'V

mittee. 454-57.

Motion to refer the Indian omm] ‘Sem ets Bill to a Seloot Committee. _'___
130.

Motion to refer the Indian Penal Code (Amendmeut) Bill to a Sclech A
Committee. 877-880, 887.

Motion to refer the Married »Wv%nw Prop
a Select Committee. 457-459.

Motion adopted. 459. ;

Resolution re Committee on Electoral Rules. 488-490, 497-499.

Resolution r¢ establishment of a Supreme Court for British India
837-841, 844, 846. i

Resolution re Mop]ah train tra,gedy a.nd dist
71, i

Resolution 7e Premler‘s speech on Indian Civil %nxco debate in th.
House of Commons. 306-314, 315, 343.

Statement regarding the Indian States (Protection agumst ‘Disaffec-
tion) Bill. 925.

Statement as to the progress of the Code of Criminal Proceduu_

(Amendment) Bill. 503-504.

.

VOTE(S)— 4 X
Question re Paper Book Depmtment of Cwlcuth Hlbh Court: *a.nd-ﬁ"e’ :
storation of vote by the Covernor. 36. Xy
Resolution ré—— of Landholders’ Constituencies. ~196-202.
VOLUNTEER: CORPS— o <=
Question re arrest of N&t1onal— in Delhi. 154-155. s >

WAGES—
Question. re — of unsk:lled labourers. 274.

te

WAGE CENSUS— : 3
Question 7e — of Miners. 37.

: i
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7e third class —— on railways. 185.
{ITING ROOM—

kot Questmn re Vacation of the Al\hama-—by an Indian gentleman ——,
& 6277, .
Question re — at Rallway statlons 276.
a-
'WAJTHUDDIN, Hasr—
e P See Questions and Answers.
5 | WARGCONTRIBUTIONS—
‘3 Question' 7¢ —— by India and the Colonies. 23.
» WAR SERVICES— %
Question r¢ preferential treatment by Staff Selection Board of ca,ndl-
€.

————dates-with 744.
ot | WATER SUPPLIERS— -
| Question' 7e travelling —— on railways. 119,

' WATER SDPPLY FROM THE INDUS—

Motlon to refer the Adoptlﬂn
mittee. 443., <
Resolution re provincial contributions 'to the Centra.l Excheqner 516-517.
‘*EBB SIR MON'].A(JU DEPO»IEI\()Y
7 . ¢ Resolution 72" Premiers—speed _the.
the House of Commons 339-340
Regolution re provincial contributions to the Centra.l Exchequer. 539-
i 543.
See Questions and Answers.
WELKLY REST DAY—

A,dianr Civil S@yvice Debate in

n 1e—m commercial establishments. 861-371.
WHEAT—— -
- 2 Question 7e embargo on—exporbed from India. 176.
Question 7e removal of restrictions. on the expott. of - 356.
- Resolution re rvestriction on the export of — and pulses and seeds.
P 3-248.

WHEAT EXPORT— 5
Question re restrictions on export of wheat and foodstuffs. 35.
WHYTE, Trr Hon’piz Stk FREDERICK—

See “President” and also ¢ Ruling .

£ WIRELESS STATION—
Question re Indian. 144,

-
WORKMEN’S BREAGH OF CONTRACT ACT— e
= \\Questlon 7e repeal of thc~— and certain sections of the Iudmn Pena,l
Code. | 77,

& a'"'

JEE <7
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. WORKMEN’S COMPENSATION BILL—
- Motion to introduce the ——. “67-474.
Motion adopted. 474.
* Motion to refer the — to a Jomt ‘Q'
Motion adopted. 474.
Motion to nominate members
Motion adopted. 677.

474,

s onthe——= T

YAMIN KHAN, MR MOHAMMAD— ki
eport of the ﬁelect Committee on the Pohce E

Motion to pass Lhe Pohce (Incxtement to

Motion to refer the Code of Civil Procedure (Ameudment) Bﬂl to

Select Clommittee. 725-726.

= Resolution ge Moplah Tra.m Tra edy and dlsturb&nces W62-764.

- % Resolution e Premier’ i}

the House of C g

Resolution re travelling facilities for thnd cl

_See Questions and Answers.

ey
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